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S307 	The cJaim cf the apphcant is that 

he has been promoted to the Upper 

d. . ))wson ( je.rk 	for short) w ci 

i5.O-i97 nistead of January, 1992.  
1 ted 	3-7O- 

On the strength of the decision of the • 	 .. 
'trihnnal and other documents which 

:he has fiied i.n this O.A, the rejevan'" 

portion of the order in O.A.Ncs22' 

vJ 	 1t 000, passed by the Tribunal, dai- 

2.8.2001 is reproduced below 

"Therefore, 	the 	apphcant 
would 	march 	over 	the 
respondent Nos. 3 & 4 Ms. J. 
Lingkhoi & Shri M. P. Rirnal, 
the 	impugned prders dated 
9.4.99 and 1 1. .8.2000 are set 
aside and 	the respondents 	'> 
are 	directed 	to 	refix 	the 
intersese_senior1ty 	of 	the 
applicant 	ViS-a-ViS 
respondent. No.s.3 & 4 on 
the basis of the ohsevatioflS 
made above."  
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ihe respondents have taken up 

the ratter be!ore the Hon'he 
(uhaI:i H1jh Court. The High 

Court has dismissed the appeal in 

tavour of the apphcant. Hut on 

259.2006 the respondent No.2 has 

issued office order promoting the 

app irant to the post of LJUC w.e.f. 

15.06.1997. 

Considering the facts and 

circumstances the apphcabon has 

to. he admitted. AppJication is 

admitted. issue notice on the 

respondents. Post the matter on 

23.4.07. 

Vice-Chairman 

23.4.2007 Present: The Hon'ble Mr. G. Shanthappà 
Member (J) 

The Hon'ble Mr.G.Rav, Member (A) 

Mr. A. Sarma, learned counsel for the 
Applicant is Present. Ms. .U. Das, learned 

Addi. C.G.S.C. representing the Respondent& 
request for time to tile reply statement. Her 
request for four weeks time to file reply 
statement is granted. 

Call on 23.05.2007. 

0 	
F1wø 

Member (A) Member (J) 
/bb/ 

/ 
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23.5.2007 	 Post on 31.5.2007 granting one week 

time to Ms.U.Das. learned AddI.C.G.S.C. to 

bO\ k4c.o 	 file reply statement. 

Vice-Chairman 
'b 	 /bbf 

31.5.07 	Post the matter on 04.6.07. In the 

meantime the respondents will, file the 
/çZ 	 written statement. 	/ 

' 

/ 	 Vice-Chairnian. 

6Lq  
28.6.2007 	Learned counsel for the Applicant 

1.L..a 	
. 	submitted that Applicant has no rejoinder 

• 	to file. Pleadings are over. 

Post the case on 27.7.2007 for 

hearing. 

(J 

Vice-Chairman 
/bb/  

27.7 .07 	 This 	matter 	is 
pertsiining to promotion. Counsel for 
the respondents has submitted that 

• 	. 	 matter may be fixed before the 
- 	 Division Bench, because it, no 

AV • 	 doubt, falls under Rule 1540 
- Appendix 7 of the C.A.T. Rules. 

Registiy is directed to verify 
the same. Post the 77r before 
next Division Bench. 

Vice-Chaüman 

IM 
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15.05.2008 	Heard Mr. x, 	learned counsel 
appearing for the Applicant and Mr. U. 

Baishya, 	learned 	Sr. 	Standing 	counsel 

appearing for the Respondents. 
In course of hearing MrJsar,. 

learned counsel appearing for the Applicant 
has filed a memorandum wherein he has 
disclosed that a part of the relIef ckimed in 
this Application has already been granted by 
the Respondent Department and that for the 
rempining grievances the Applicant wishes to 
approach 	the 	authorities 	for 	necessary 

redressal. 
In the said premises, the Applicant 

wishes to withdraw the O.A. to approach the 

higher 	authorities 	for 	redressal 	of 	his 

i. 
grievances. 

. 

Having heath 	the 	learned counsel 
appearing for \both parties 	the 	O.A. 	is 

pennitted to be withdrawn with liberty to 

approach the higher. authorities and to 
workout his remedy by approaching this 
Tribunal in the event no redressal is granted 

I"  to him by the authorities. 
In the above premises, this case stands 

dismissed as being withdrawn. 
Cq" ce Send copies of this other to the 

Applicant and to the Respondents in the 
OP 

/1 
addresses given in the O.A. 

C' Free copies of this other be supplied to 
the learned counsel appearing for the parties. 

Kb us 	
) 	 . 	 (M.H.Mohy1 

Member(A) 	 -, ice- Chainn LM 
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GUWAHATI BETCH WtHATh 

[An application under Section 1 of the Administrative Tribunals Act, 1985] 

ORIGINAL APPLICATION NO. 	OF 2006. 

Sri Susanta Kumar Bhattacharjee ...APPLICANT. 
-Vs- 

The Union of India and Ors. 	.. .RESPONDENTS. 

INDEX. 
Sl.No. Particulars of Documents 	 Annexure No. Page No. 
1. Original Application 1 —I3 
2. Verification 14 
3. Office Order dated 05-01-1993 A 1 
4. Order dated 05-07-1996 A-i U, 
5. Order dated 22-08-200 1 in O.A. No.227/2000 B 1 
6. Order dated 23-09-2005 in WP[C] No.6734/2004 C .2 
7. Recruitment rules D, D-1 - 
8. Representation dated 17-10-2005 E 55 
9. Representation dated 28-11-2005 F 
10. Representation dated 27-02-2006 G g / 
11. Reply dated 06-07-2006 H 61 

12. Representation dated 08-08-2006 I 
13. Representation dated 29-08-2006 J - 
14. Representation dated 18-09-2006 K 69 
15. Office Order dated 25-09-2006 L *b 

16. Communication dated 02-08-1996 M 
17. Representation dated 3 1-10-2006 N 2.. 

Signature of the applicant 
For use in the Tribunal's office 
Date of filing :- 
Registration No. 
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BEFORE THE CENTRAIJ A1MJNISTRATJVE TRIBUNAL, 
GUWAHATI BENC- &ULk 

ORIGINAL APPLICATION NO. 	OF 2006. 
Sri Susanta Kumar Bhattacharjee ...APPLICANT. 

-Vs- 
The Union of India and Ors. 	. . .RESPONDENTS. 

LIST OF DATES. 
Date 	Particulars 

05-01-1993 Applicant promoted to the post of UDC consequent upon the 
recommendations of the Selection Committee, MoEF, NE[RO], Shillong. 
[Annexure A Paged 

05-07-1996 Applicant promoted to the post of UDC in the then parent department. 
[Annexure A-i PageI] 

22-08-2001 Order passed by this Hon'ble Tribunal in O.A. No.227/2000.[AnnexureB Pg4c-.2 
23-09-2005 Judgment and Order passed by the Hon'ble Gauhati High Court in WP[C] 

No.6734 of 2004[G] upholding the order dated 22-08-2001 passed by this 
Hon'ble Tribunal in O.A. No.227/2000.[Annexure C Page 02-443 

30-10-1992 Recruitment rules for the post of UDC.[Annexure D Page 1 4 
05-07-2000 Recruitment rules for the post of Assistant. [Annexure D-1 Page 
17-10-2005 Representation submitted by the applicant to the authority concerned for 

promotion to the post of Assistant with effect from 2002. 
[Annexure E Page] 

28-11-2005 Representation for considering the case of the applicant for promotion to the 
post of Assistant with effect from 2002. [Annexure F Page] 

27-02-2006 Representation for consideration of promotion to the post of Assistant after 
giving notional promotion to the post of UDC [which was held by the 

applicant after being duly selected by the DPC/Selection Board during 1992] 
[Annexure G Page 	-GL] 

06-07-2006 Reply given by the respondent no.2 to the effect that request has been made 
to the respondent no.1 for convening DPC for considering the applicant's 

promotion to the post of UDC and also for the post of Assistant. [Annexure H Pg g2j 
08-08-2006 Applicant represented about the undue delay in ordering promotion 

to the post of Assistant by giving notional promotion to the post of UDC. 
[Annexure I Page 

29-08-2006 Representation to the respondent no.1 through proper channel regarding the 
inordinate delay in ordering promotion to the post of Assistant. [Annexure J Page 64 673 

18-09-2006 Representation for inmiediate ordering of promotion to the post of UDC. 
[Annexure K Page 849J 

25-09-2006 Office Order promoting the applicant to the post of UDC w.e.f. 15-06-1997. 
[Annexure L 

02-08-1996 Communication regarding counting of past service rendered in the parent 
department [Annexure M Pagé( j  

31-10-2006 Representation filed by the applicant regarding his promotion to the post of 
UDC with effect from January, 1992 and to the post of Assistant with effect 
from 2002.[Annexure N Page74  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL C, 

GUWAHATI BENCH: GUWAHATI. 

APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 
7 	~, ~% 

TRIBUNALS ACT, 1985. 

ORIGINAL APPLICATION NO. 	OF 2006. 

Shri Susanta Kumar Bhaflacharj ee 	 I 
Son of Late S.B. Bhattacharjee 

Upper Division Clerk 
Office of the Chief Conservator of Forests (Central), 

Ministry of Environment & Forests, Regional Office, 

(NER), Upland Road, Shillong-3, Meghalaya. 

APPLICANT. 

-VERSUS- 

The Union of India, represented by the Secretary 

to the Government of India, Ministry of Environment 

and Forests, Paryavaran Bhawan, CGO Complex, 

Lodi Road, New Delhi - 110 003. 

The Chief Conservator of Forests (C), Government of India, 

Ministry of Environment & Forests, Regional Office 

(NER), Upland Road, Shillong —3, Meghalaya. 

RESPONDENTS. 
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OLTAILS OF APPLICATION: 

Particulars of the order against which the application is made: 

The applicant is aggrieved by the wrong fixation of the date of his 

promotion to the post of Upper Division Clerk (UDC, for short) on 15-06-

1997 instead of January 1992 as well as non-consideration of his case for 

promotion to the post of Assistant. 

Jurisdiction of the Tribunal: 

The applicant declares that the subject matter of the order against 

which he wants redress is within the jurisdiction of the Tribunal. 

Limitation: 
The applicant further declares that the application is within the 

limitation period prescribed in Section 21 of the Administrative Tribunals 

Act, 1985. 

Facts of the case: 

	

4.1 	That the applicant is working in the post of Upper Division Clerk 

('UIDC', for short) in the office of the Chief Conservator of Forests (C), 

Ministry of Environment & Forests, Regional Office, (NER), Upland Road, 

Shillong-3 [MoEF, NE (RO), for short]. 

	

4.2 	That the applicant joined as Lower Division Clerk (LDC, for short) 

on 01-08-1980 in the Directorate of Census Operations. Thereafter, he was 

appointed in the same capacity in the North Eastern Police Academy, 

Ministry of Home Affairs, Umsaw, Barapani (NEPA, for short) with effect 

from 16-01-1986, with all benefits of past service, pay protection, etc. He 
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was confirmed in service as LDC on 16-01-1989. While the applicant was 

working in the NEPA, he was sent on deputation to the MoEF, NE(RO). 

The applicant joined in the MoEF, NE (RO) on 15-06-1989 where he was 

permanently absorbed with effect from 30-10-1992. 

4.3 	That the applicant was promoted as UDC in the MoEF (RO), 

Shillong, vide recommendation of the Selection Committee dated 09-06-

1992. The applicant was again promoted as IJDC with effect from August, 

1995 5  by his parent department (NEPA) after holding DPC; vide order dated 

05-07-1996. 

Copies of the aforesaid orders are annexed hereto 

and marked as ANNEXURE - 'A' and 'A-I'. 

4.4 	That thereafter the applicant was conditionally reverted to the post of 

LDC to facilitate his absorption in the MoEF (RO), Shillong. However, the 

respondents fixed the date of absorption on 03-04-1996 instead of 15-06-

1989(date ofjoining in the MoEF) or 30-10-1992(when the recruitment rules 

came in force). Being aggrieved, the applicant preferred an Original 

Application before this Hon'ble Tribunal, being O.A. No.227 of 2000, which 

was disposed of on 22-08-2001. It was made clear by the Tribunal that the 

date of absorption of the applicant cannot be lowered down beyond 30-10-

1992. 

A copy of the said Judgment and Order dated 22-

08-200 1 passed in O.A. No.227/2000 is annexed 

hereto and marked as ANNEXURE - 'B'. 

45 	That the respondents thereafter preferred a writ petition before the 

Hon'ble Gauhati High Court, being WP(C) No.4 1 {SH}/2002, challenging 



the aforesaid judgment and order dated 22-08-200 1 passed in O.A. 

No.227/2000. The said writ petition, renumbered as WP(C) No.6734 of 

2004 {G}, after being transferred to the Principal Seat at Guwahati from the 

Shillong Bench of the Hon'ble High Court, was dismissed vide judgment 

and order dated 23-09-2005 1  and the judgment and order dated 22-08-2001 

passed by this Hon'ble Tribunal in the previously mentioned O.A. was 

upheld 
A copy of the said judgment and order dated 23- 

09-2005 passed in WP(C) No.6734/2004 is 

annexed hereto and marked as ANNEXURE— 'C'. 

4.6 That the applicant, states that recruitment rules contemplate 8 [eight] 

years of regular service in the post of LDC to be eligible for promotion to 

the post of UDC. The applicant became eligible for promotion to the post of 

UDC with effect from 01-08-1988 [considering his date of entry in 

Government service to be 0 1-08-1980] but at that time there was no vacancy 

and the applicant was promoted to the post of UDC with effect from 04-01-

1992 when the post of UDC fell vacant. The borrowing department also 

promoted the applicant to the post of UDC from January 1992 since he was 

the seniormost LDC at that point of time. 
Co 	4 14, (. r.. 

o)-wLk,V) 64 -D 

	

4.7 	That as the applicant was originally promoted as UDC in the year 

1992 after 'iolding DPC and being selected by the Selection Board, he 

became eligible for promotion to the post of Assistant in the year 2002 under 

the Recruitment Rules. Accordingly, the applicant vide his representation 

dated 17-10-2005 addressed to the respondents, requested that his case for 

promotion to the post of Assistant be considered as per recruitment rules. 
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A copy of the said representation dated 17-10- 	- 

2005 is annexed hereto and marked as 

ANNEXURE - 's'. 

	

4.8 	That the applicant by another representation dated 28-1 1-2005 

requested for consideration of his case for promotion to the post of Assistant 

with effect from 2002 because he was granted proforma promotion to the 

post of LDC with effect from January, 1992 by the then parent department 

after holding DPC. 

A copy of the said representation dated 28-1 1-

2005 is annexed hereto and marked as 

ANNEXURE 

	

4.9 	That since no reply was forthcoming, the applicant submitted a fresh 

representation on 27-02-2006, requesting the authority concerned to consider 

his case for promotion to the post of Assistant after promoting him to the 

post of UDC on notional basis, the post to which the applicant was initially 

promoted in 1992 in the Regional Office and also granted proforma 

promotion to UDC by the then parent department with effect from 1992. 

A copy of the said representation dated 27-02- 

2006 is annexed hereto and marked as 

ANNEXURE - 'a'. 

	

4.10 	That the respondents vide communication dated 06-07-2006 

informed the applicant that the Regional Office had requested the Ministry 

for convening of DPC for considering, promotion of the applicant to the post 

of UDC and also for the post of Assistant. 



A copy of the said communication dated 06-07-

2006 is annexed hereto and marked as 

ANNEXURE - ' w. 

	

4.11 	That, since nothing happened thereafter, the applicant submitted 

another representation on 08-08-2006 before the respondents, requesting 

them to consider his case for promotion to the post of Assistant by giving 

notIonal promotion to the post of UIDC. 

A copy of the said representation dated 08-08-

2006 is annexed hereto and marked as 

ANNEXURE - 

	

4.12 	That the applicant then submitted a representation before the 

Ministry of Environment & Forests, New Delhi on 29-08-2006, through 

proper channel, expressing his grievance and praying for his promotion to 

the post of UDC and to the post of Assistant, both of which fell due long 

i.ack. 

A copy of the said representation dated 29-08-

2006 is annexed hereto and marked as 

ANNEXURE - 'S. 

	

4.13 	That the applicant submitted another representation before the 

authority concerned on 18-09-2006 requesting for his promotion to the post 

of UDC in the Regional Office. 

A copy of the said representation dated 18-09- ,  

2006 is annexed hereto and marked as 

ANNEXURE - ''. 

t 
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4.14 	That, thereafter, the respondents vide office order No.11-27/96/E- 

RONEIVo1.I/2232-36 dated 25-09-2006, promoted the applicant to the post 

of UDC w.e.f. 15-06-1997, after holding yet another DPC. 

A copy of the said order dated 25-09-2006 is 

annexed hereto and marked as ANNEXURE— 'L'. 

	

4.15 	That the applicant states that recruitment rules contemplate 8 [eight] 

years of regular service in the post of LDC to be eligible for promotion to 

the post of UDC. The basis for ordering his promotion to the post of UDC 

with effect from 15-06-1997 is that he has completed 8 [eight] years of 

regular service in the post of LDC counted from 15-06-1989 [the date on 

which the applicant was transferred on deputation to the MoEF]. 

In this connection, the applicant states that 8 [eight] years of regular ,  

service has to be reckoned with effect from 01-08-1980 and not from 15-06-

1989 as the services of the applicant in his parent department [NEPA] ought 

to be inckided while considering his case for promotion to the post of TJIDC. 

This is evident from the letter No.4-1/89-RO[HQ] dated 02-08-1996 issued 

by the Ministry of Environment and Forests, New Delhi to the Regional 

Office at Shillong. The Hon'ble Supreme Court in the case of Sub-Inspector 

Rooplal v. Lt. Governor, reported in [2000] 1 SCC 644, held that a person 

should get the benefit of length of service rendered on regular basis in 

equivalent grade for the purpose of fixation of his seniority. Service ,  

rendered on equivalent post in parent department before absorption in 

deputation department, counts for seniority. 

A copy of the aforesaid letter dated 02-08-1996 is 

annexed hereto and marked as ANNEXURE- ''. 
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4.16 	That the applicant states that as per recruitment rules, he became 

eligible for promotion to the post of UDC with effect from 01-08-1988 but at 

that time there was no vacancy and the applicant was promoted to the post of 

UDC with effect from 04-01-1992 when the post of UDC fell vacant. The 

borrowing department also promoted the applicant to the post of UDC from 

January 1992 since he was the seniormost LDC at that point of time. 

	

4.17 	That although the applicant was promoted to the post of UDC w.e.f. 

15-06-1997 vide the aforementioned order dated 25-09-2006, infact, he 

ought to have been promoted to the said post with effectfrpm a much earlier 

date, i.e., Jahuary, 1992, when the applicant was promoted to UDC by the 

MoEF (RO), Shillong, and was also granted proforma promotion to the post 

of UDC by the then parent department (NEPA). Accordingly, the applicant 

is eligible for promotion to the post of Assistant from 2002, for which the 

applicant had represented for long. The applicant again submitted a 

representation on 31-10-2006 before the authority concerned highlighting all 

these facts and informing them that he would now pursue the matter 

regarding his promotion with the higher authority. 

A copy of the said representation dated 31-10- ,  

2006 is annexed , hereto and marked as 

ANNEXURE 

4618 That the applicant has repeatedly requested the respondent authority 

to consider his case for promotion to the post of UDC, with effect from 

January 2002, but the said authority has failed to look into the matter with 

right earnest. Hence, he has approached this Hon'ble Tribunal praying for a 

suitable direction towards the respondents to consider his case for promotion 
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to the post of UDC with effect from January, 1992 and further promotion to 

the post of Assistant, with effect from 2002. 

4.19 	That the applicant states vacancies existed at the time when the 

applicant was inititally promoted in the year 1992. Besides, there are 2[two] 	I 
available vacancies to accommodate the applicant in the post of Assistant in 

the office of the respondent No.2. The applicant is legally entitled to hold the 

post of Assistant  in terms of the recruitment rules. Since the respondents 

have failed to consider the case of the applicant for promotion to the post of 

UDC with effect from January 1992 as well as promotion to the next higher 

post of Assistant with effect from 2002, they may be directed by this 

Hon'bie Tribunal to consider the case of the applicant accordingly. 

5. Grounds for relief with legal provision: 

5.1 	For that the case of the applicant for promotion to the post of UDC 

ought to have been considered with effect from January, 1992 instead of 1 5th 

June, 1997 by the respondents, for which the applicant was selected by the 

Selection Committee in the MoEF (RO) vide recommendation dated 09-06-

1992 as well as by the NEPA vide order dated 05-07-1996. 

5.2 	For that the respondent never disputed the correctness or otherwise of 

the orders dated 05-01-1993 (issued by the MoEF, RO) and 05-07-1996 

(issued by the NEPA), whereby the applicant was promoted as UDC with 

effect from January, 1992, therefore they cannot in legitimate exercise of 

power reject the claim of the applicant for retrospective promotion as UDC 

with effect from the said date instead of 15-06-1997. 
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5.3 	For that the respondents have failed to dispose of the representation 

filed by the applicant for promotion to the post of UDC with effect from 

January, 1992 although in terms of Govt. of India, D.O.P.T., O.M. No. 

2803416/2002-Estt (A), dated 11-01-2002, a representation made by an 

employee should be disposed of within a maximum period of six weeks. 

	

5.4 	For that the impugned action of the respondents reveals non- 

appilcation of mind to the attending facts and circumstances of the case and 

a lackadaisical approach to the grievance raised by the applicant. 

	

5.5 	That the respondents ought to have considered the case of the 

applicant for promotion to the post of UDC with effect from January, 1992 

in terms of the recommendations of the Selection Committee as revealed 

from the office order[s] dated 05-01-1993 as well as 05-07-1996 wherein it 

has been clarified, that the applicant has already been promoted as UDC with 

effect from January, 1992. Therefore, the respondents cannot, now, refuse to 

promote him to the post of UDC, with effect from the said date in the past. 

	

5.6 	That the applicant has been made to suffer for no fault of his. Due to 

administrative failure, the applicant was deprived of his promotion to the 

post of UDC with effect from 1992. Had the respondents acted in 

accordance with law and considered the case of the applicant for promotion 

to the post of UDC when it was due, then in that case the applicant would 

have got his promotional benefits with effect from 1992. In this connection, 

the Apex Court in the case of K.V. Jankiraman, reported in (1991) 4 SCC 

109, has made it clear that arrear salary cannot be denied if the employee is 

kept out of work for no fault on his part. The Apex Court in the 

abovementioned case held as follows: 
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"The normal rule of "no work no pay" is not applicable to cases such 

as the present one where the employee although he is willing to work 

is kept away from work by the authorities for no fault of his. This is 

not a case where the employee remains away from work for his own 

reasons, although the work is offered to him" 

Therefore, the respondents, in all fairness, ought to have given the 

benefit of promotion to the post of UDC with effect from January 1992 

instead of 15-06-1997, and the failure in this regard has violated the 

fundamental and other legal rights of the applicant. 

5.7 	For that the respondents cannot ignore the past service of the 

applicant with effect from 01-08-1980 to 15-06-1989 rendered as LDC for 

the purpose of fulfilling the requisite number of years for promotion to the 

post of UDC in view of the law laid down by the Apex Court in the case of 

Sub-Inspector Rooplal v. Lt. Governor reported in [2000] 1 SCC 644, 

wherein the Apex Court has held that a person should get the benefit of 

length of service rendered on regular basis in equivalent grade for the 

purpose of fixation of his seniority. Service rendered on equivalent post in 

parent department before absorption in deputation department, counts for 

seniority. 

This leads to the inevitable conclusion that the applicant is entitled to 

the benefit of service rendered by him on regular basis with effect from 01-

08-1980. In other words, his seniority in the post of LDC is to be fixed after 

counting his service in his parent department from 01-08-1980 onwards. 

Therefore, the applicant is eligible for promotion to the post of UDC from 

January 1992 [when the post of UDC fell vacant and when infact the 

applicant was promoted as UDC after holding regular DPC] and further 

promotion to the next higher post of Assistant from 2002. 
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C .  

Details of the remedies exhausted: 

The applicant declares that he has availed of all the remedies available 

to him under the relevant service rules. 

Matters not previously filed or pending with any other court: 

The applicant further declares that he had not previously filed any 

application, writ petition or suit regarding the matter, in respect of which this 

application has been made, before any court or any other authority or any 

other Bench of the Tribunal nor any such application, writ petition or suit is 

pending before any of them. 

Reliefs sought: 

In the premises aforesaid, it is most respectfully prayed 

that Your Lordships may be graciously pleased to admit this 

application, issue necessary notices, call for the records of the' 

case and after hearing the cause/causes being shown and upon 

perusal of the records, Your Lordships may direct the 

respondents to revise the date of promotion of the applicant to 

the post of UDC with effect from January, 1992 and on that 

basis consider his case for promotion to the post of Assistant 

with effect from 2002, a4grjejleased to pass any such 

further or other order/orders as Your Lordships may deem fit 

and  

for this act of kindness, the humble applicant as in dutybound, 

shall ever pray. 
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Interim order, if any prayed for: Nil. 

Particulars of Bank Draft/Postal Order: I.P.O. No. 

dated 	 for Rs.50/- (Rupees fifty only) is enclosed. 

List of enclosures: As stated in the index. 

11 
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VERIFICATION. 

I, Shri Susanta Kumar Bhattacharjee, son of Late S.B. Bhattacharjee, 
aged about 50 years, working as Upper Division Clerk in the Office of the 

Chief Conservator of Forests (Central), Ministry of Environment & Forests, 

Regional Office, (NER), Upland Road, Shillong - 3, Meghalaya, do hereby 
verify that the  contents of paragraphs 2,3,4,6 and 7 are true to my personal 
knowledge and paragraph 5 believed to be true on legal advice and that I 
have not suppressed any material fact. 

1J 
And I sign this verification on this the XJday of Febity, 2007 at 

Guwahati. 

Date: 2-3-07.  

Place : Guwahati. 

- 	 H 	 / 



- 	 coVorrcnt Ct jIdi3 

	

Ministry of Environ,ont & Forests 	 . 
& 	 forth. Eaton Pegoni Of fico 	1N 	1J 	- 

A 	 U)1and flood 
1v/ovL- 'r 	Litumkhrah / 	 hi1lonçj.793 003 

th 6..247/97/E_flQ_!l3 	 Dtd the th Jan, 93. 

 ORDER 

	

ko the 	ctian 
cozitteo Ministry of flnvionvnta Forct, North Etorfl Regional Off ice s  Shtllong dated 9th June 92 and with the 
ppval of the competent authority D  Shrt S,K Bhatt3charjee, 

LDCof the Worth Eastern Police Acdemy 5  .Barapni, presently 
on dePutation cs. LDC in the Ministry cf Environment & Forests. 
North Estern Regional Office 1  Shillong is appaintod ris. TJDC 
in the pay scale of P 120O3O.46CLE13_40._2.04O/_ n the 
Ministry of Enviornnt & Foro:t, North. stern c!ion11 
OfficSht1)ong with effect fron 15thDec. 92(FN) on 
deputtion bis till 13thJune 1993 or until further orders 
whichever is earlier, 

He shatl draw a hesic p;3y of !i,1233/_ 71U5 other 
1lownc 	c11iS51hlo under the rulo, 

( i< n LYC[XH 
DEPUTY aCiNSIMNA' M-11 CP POREST 	cE:Tr1L).. 

DISThIflUTIOU 	 . 	 . 	., 

The Asstt, Inspector General of Foroot BO(lfl) 
Ministry of Environent & Forests Paryv.rari !Thavan 
G3 com7le, Lodhi fload Fvlanlv Doihi 	110 033. 

The Pay e. Accounts OUlcr, .Unistr'j of Environvnt 
& Forosts Piryavran Bhvn ca ;er1e:c, Ldhi od 
N•, Diht - 110 033, 

Tho i)irctor, ftrth2,istcrn Poiic Accky 
Urna 	9rapni - 793 173, 

ShrI 	K. 	 U 0 C M/d no 	I.lcn 

5, 	Accorto Sotcic,n !/E?i 1 	111, 11ni 

'a 

- 

I. 

c4o- 

C 
	 C- 



Mr"EA. 
Government of India 

• 	 Ninistry of Home Affairs 
Horth Eastern Police Academy 

• 	 Uisaw, 793 l23,BaraDaflj, i4eghalaya 
1 :0 ouEPA/PF(c)1/36/Vol_/2133_36 	Dtd.Ums.w, the5thJuly'96. 

OR D ER 

Shri S K i3hattacharjee,• L.D.C. of this 
institution, who was on deputation with Deputy Conser-
vator of horests(C), Govr of 1.1inistry of Envi-

rr eat anJ Forests ,NER, j11_Q, is hereby granted 
iroforrna Proniotionti on adhoc bai•s to the post of IJ.D.0 

1;: the oc1e of pay of 1s.1200-30_1 5bOEB4O-2O4O/_p.rn. 
PLuS ot.icr a:Liowances as acLissib:L from time to tine, 

'der the provision of "next below rule" of FR-30,witli 
e:[fcct 	 (i.e. the date on which his ju- 
nior was nrohotec3?t0 the post cl U.D.C.) to 3O/9/93(i) 
(i.e. the date on which Shri S.K. Bhattacharjee, was 
reverted from the post of U.D.0 to L.D.C. at his own 
request) while on deputation. 

Further, 6hri S K BI:attacher lee L.DC is 
hereby prmnoted to the post of seale of 
pay IfldIctd above from 07,/08/1995(FJ)(ie te date 
0±' rejortjr to this office) t O2/0 /1q6(u)it 
date ol releare from thi OffIce to accept his ahoor-
r -uirn in I 't o India,hLnistr oi•'• hnvironr.crt and 

1iI1olL_03 as L.D.0 * 

LL 
(nl 

Director(currej ) 
emo o0hI:Pa/PF(c)/1 / 8 6/Vo1I/21 53-36 Dtd. Umsaw, the 5th July'96 docy to :- 

i o 	The Deputy Conservator of orests(C),Govt of Inciia,Nins tr of Environrrert : Pores -ba ,IIER, Upland Ro j.d, 	 one-0 
Shri S K Hhattaciarjee L.D.C.,O/ the Dy. 
Conservatjr of Forestsc), Govt of India, 
i!iriis try of Environment & Forests ,NER , Upland 
?oad,Laitum!ra1' ,LThiflong_03. 
The 

4. 	The A/cs ection(Iocai) ,NEPA, 7 i1nsm'. • 	• 	 5 	Office Or(.Ier File. 

i• . 	• 	L& • 	
( T Chsndrasetç 	) - 	 • • • 	 • 	

• t—Charge) 4 k 	
1(61 

— 

01 
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CENTRAL AMLNISTRATItJE TlBUNAL GUWAHAT1 BENCH 

0rigin1 Application NOV 227 0r20áä0 	. ANNEVP%E B 
Date of Order ; This is the 4-t Ley of August, 2001 

HONBLC MR. JUSTiCE O.N.CHOLOHURY, VICE CHAIR1AN 

HDN8LC MR K. SHA1A AOMINISTRATXVE MEMBER 

Shri Süsanta Kr. Bhattcharjae 
Lower Divisi on Cl a rk 
5inistry of Lnvirerm ent & 
Gormnert of India 
Regional Office (PIER) 
Shillong-3 j, Meghaleya. 	 . . 	. Appltc, 

By M . r a R autta, Mr.K.Paui & Mra0G.Dutta. 

Va 

1, Union of India 
Represented by the Secretary 
to theGovernent of India 
1inistry of En,irerwient & Forest 
Paryavaran Bhawan CGO Complex 
Lodhi Road s  New Delhi 	110 003, 

29 The Chief Conservator or Foreets. 
Ainiatry or Enviroment & Forote 
ReQionel Office (PIER) 
Upland Road 9  r.tumkhrah 
Shiilong 793 003 

3..lmt. J Lyngkhoi. 
LOG, Ministry of nvirorunent'& Forest 	' 

Govt. of India,Regioriaj Office (NER) 
5hillong-'3, Meghalaya. 

• 4,5hri MoPoRimal 
\A%?LOC, HL41stryof nviertt / Forest / GOVCrflmflt of Ilbdia  

Shillorg3, MeQh!aya0 	 V • Respondent5 0  I 
*/y 	.8.C9P6thak, 
/*f ROspondent Nos.3 & % in Person 9  

I- 'f 
CH OUDIURY) 	 C 11,

to t  

This appli.Ction under section 19of the 

nini.rtivo Tribunala Act, 195 ha,ssz'ieen and 

direcod agelnt the order dated 9.4.99 and the order 
convoyed vide communication dated. 11.9.2000 both.pasaeci 

by th Chief Conservater o f F'eet;.(Central) i.e. e- 
ondent No.2. This is the 	boute of th iittgt*vs.: 

4 • 	)\ 

I 	 s 

Contd,. 2 

Pf 
14 

r, 	0 ~/o ol /C 

( 

11 
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V_ /9- 

- 	 in the 
5viC5 00ndittafl of th appliflt 

battl for 	8O \? Q 

whQLnitiilly came on deput8tiOe 

2. 	
The appliCatt was first 

80 inted as Lortvt 

ajon Clark with effect from 16.1.86 in tho North Eastern 

PoliCe AcadflY, aorapani (UmsW under the 
Ministry Of 

Home Aftai. His aetViC8 wer0lflt to the RegiQfl 

Office ol' the inisttY f EnvirOmt 
and rorost t shi-

•llong under the Chi ConserV0r of !ÔOS 
and he was 

poat 	as LDC ofl deputation 
with ffoct from 15.6.89 in 

th3 department. 
The perid of deput5ti0r 

was extended from 

ti 	to tina totalltfl for five ysare 
or more. urifl 

that peri0d he was ordered to 0 ictat5 as UOC. The aPP 1t 

peran5flt absorPtiofl in the bort0Ut? 
05n t 5ought fo  

• i 	
adviS 	to jtimat5 his 4IIinQ"

58 t  

ptm5flt. 
He  

abeorPtiofl as 
LDC and the apPlt0t consented 

f'et 

inThs parflt 

o 

J J 
£ta

to gparG the appliCt for permareflt 

.tiofl, but later on, it tuçid around and akGd hQ 

	

.- —. 	- - 	- 	- - 	
-• M 

-_- 	•______ aut1oY to take necessarY action to rmpat 
.. 	.- . 	• 	

9F 	. 

ate th5 
ppLtcant iizimediat8lY after the 

axpirY of his 

1 	. ft 	 .• 	 - 
4 '1 '•'. 	 . . 	 - deputati0fl pe 	 vi 	communication 

	

riod ofl 14,6,9k 	dO dated 

L 

• 	The applic5flt mowed 	i! Tribufl 	y filinQ an 
th  

• 	
whiCh 	umb0red as • 43 S 1994. 

datOd 3 lo,94  thc said 
o.. 	dispOsed f 

l6aviflQ it to tho 
r9spondt5 to. ypathitiC5hlY consid 

the aquc5t5 of thu 5 plinaflt fr absorPtt0 	After 

posal f 	

the parent dspa..rtu%6flt

0. 

North aterfl police AcadY 
j5sud a No Objection om  

Certific3tc, for p ermaflt ab3OrPi0fl or t!$ 5pp1icafl in 

thø 	
rroir 	ent vidS memo 

dated 29.12Q9 4  i 

rs8P08e to tho itor of thOD.BPUtY 	
of Forest 

	

(ç) • 	 &tDY 	( 	O
n. 

nvirflnt 	
I .1  

	

ord6 4ated 13,  95th 	tCQn 
 

rr 

	

- 	•.. 	 . 	 . 	

Cnt1.• 3 
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respondent directing him to report to duty to the 

irector9  North Eastern Police Amademy immediately. The 

applicant assailed the same by filing another O.A. in 

this Tribunal which was numbered as 68 of 1995, By an 

jnteria order dated 22.295 the Tribunal left it ean 

to the applicant to join e:hie parent department withOUt 

prejudice to his claim for absorption,. in the Regional 

Office of, the Environment and 	reettTh Tribithal by 
said 

the judgment and order dated 18,1Q,95 disposad theLo.A, 

directing the respordtente to coneider the absorption of 

the applicant in the (nvironment and rore8t Uepartment 

in the light or the discussion made in the said 

The judgmsrit of the Tribunal in the said 0,A, was detailed 

and explicit wherein it also expressed its unhappiness 

of the casual apprauch to the matter n the part of the 

, 	;:------,. 	.,vespondents 

p 

 ( ' 	
The respondents preferred at, Pisc, Apilication 

22 of 1996 OFore the Tribunal wherein it sought For 

tansiom or time For copliance or the order of O.A. 

68/95, By order dated 222,96 the Tribunal allowed the 

application and extended time to the respondents accoz 

dingly. The applicant was Finally abosorbed against the 

vacant post of Lower Division Clerk (Hindi Typist) in 

the Regional Office of Shitlong in the scale of FS0507  

plus DA & other allowances as admi 

seible to Central Government Employees with effect from 

20,3,96 Subsquantly by order dated 17,4,96 the above 

order was modified to the extent that the order w63,d'e 

operative from the date of joining his duty, The appli 	H 

cant again moved this Tribunal assailing the prospective 

data of absorption and sought for giving effect to the 

earlier direction for giving him ratrospe 	e absorption. 

- 	 Contd,. 4' 



26 ,  
The Tribunal by the orda dat 	1 .1 

128 of 1996 with a direction on the respondents to consj 

dei' the case of the eppljct with retrospective effect, 

5, 	consequent upon the order of the Tribunal, the 

epondent. no.2 The Chief Conservator of Forest (C,entra1 

passed the order dated 9.4 9 99, which is impugned in this 

proceeding, In the eid order the respondents mentioned 

about the eppojntment of respondent Nos,3 & 4 in the 

Regional Office, In the said order it was stated that th7  
•date of absorption of the applicant as per the order dtd 

200,96 was with sttct from 200,96, In the Gradp of 

LDC there ware two persons working as on 20.3,96, one 

was Pis, J e Lyngkhoi ioea respondent no,3, who joined on 
regular basig on 495,93 on the basis of examination conducted 

by the Staff 5 51e0tion C.omeisajon in 1991. The other post 

was filled up by respondent no.4 Shri M,P,Rimal on 3 0 4 0 95 
b? allotment from the Staff Selection Commission,, With JW 

'I •V 	
' 

\4*0.3.96 as the data of absorption, the applicant is placed 
slow 

J4 a 
both of them, The rGspond9nts also mentioned about 

)*/ the policy decision reflected in the memo dated 29,5,95, 

In response to the daLe of the applicant that his adsorp-
ti

A.

on'was to be treated from the date of deputation, the 

Chief Conservator of Fors8t held that the applicant was 

accommodated in khm Office not dnhe public interest, 

but in his own interest, therefore, he could not be ebso- 
edtom th date of deputation, In the end, however, 

the Chief Conservator of Forot held that the order or 
absQrptjon of the applicant was to be determined on and 

from 1392.95 0  uhich was the order of repatriation ta th 

parent. department • The respondent no.3 who joined on 

4,,93 was in that gde on 	 niority 
Of the  applicant was accordingly determined below the 

respondonts, no,3 and above the reapor)daflt no.4, *s regaràs 

Contd., 5 

- 

r,.-i 
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the prayer OP the applicant f'or promotion t0 uoc, it  was  
ordered that th 

I 

a said 	
be P11ed up in due Course 

arter P'OCSS3iflg by the DPC 	but en the ba8j8. aP aeaiorLty and Wen though an adhoc promotj 0  The Case at the eppjj.. 
cant could not be considered for givino adhoc Promotion, 

when senior GlIgible,person was already there, The appU 
cant preferred an 8ppeal against the aforesaid 

arda but 
the Chjaf Conservior of Fo reat(Caj) Pinietry of 
Environment & Forest3 turned down his aPPbal and held that 
the seiog.jty of the a .PPU,cant would be counted Prom the 
dateop his absptj0 i.e, 3 .4,96 and the seniority was 

SCccrdjngjy modiried placing the applicant JUnior to both 
sponde 	floe, 3 & 4. By the appellate order the 3pplicant5 

dats.0p absorptjcn 	ri*e on 3,4,96 	encs, this applj 
Ctj0 8asailing the l5gitiacy and VSlidjty or the aPrs -- 

AU the responde 	ontetsj the ca and denied 
• 	

• 

di5pUtd the cleim or the applicant and submitted thaj 
P @ctiv 8 written 8 tate3nte, 5hrj .Paua, learned counsel 

to tho  applicant in assailing the ipUgfled 

dereppassed by the respondents OontendQd that the 
res.  ponde, 	fU 	 its into bvio3 rrar inLd cision making 

0558 in dsterjj9 his 
date of absorption and in 

his seniority, r0 Paul contended that it wa8 the rospondnts 
who berwsd the eerjcea of the applicant in publj,c içt 
erest, The applicant was brought in to the borrowed 

d5prt. 
ment on transfer by deputatior, where he was finally absorbed 
permanently, According to r,Pauj, the detatjo of the 
3 pplicant ended in permanent absorption by way 

or transfer. not 
any circumotance erode his past s51jce5  and wipe out the sorvio 	 thajh ren 

deed prior to absorption, ir, Paul, in support of his 
contention s, refrrod to the 1'ctu8l matrix of the CS 
as well as the dSCi8jOfl of be Sup1eme Court rendered in 



p 

5ubIfl8Pt0' Rop. L 	&floth? 	•Us 	•LiO 

elhi& thors reported inOOO) 1 5CC 644. 

OpposinQ the application, on behalf or respon-

dent nos.l & 2 r G .C.Pathak, Addl.00G03,c. submitted 

that the respondents,On considering all the material 

aspecte or the matter and on bamCing the respective 

elaims of the parties, passed the impugned order8 bria-

fide. flr. pathak, aferririg to the ffice memo no.20020/ 

7/80STT(0). dat5d 29,5.86, submitted that seniority in 

the G rade in which a person is absorb 	normally be cou 

ted from the date f absorption. it could also date 

back in the case when the Officer was holding the same 

post S e equia1ent Grade in his porroued department, but 

such benerit would only be given in the case whee such 

transfers were made strictly in public interest, if, it 

naib11 interast beberit or the past sor 
,,ej.a IJ r'--- -  - - - 

'S 

• JiQC5 WOL1d not bt taken into account. 
IN 

• 	 P8.3aLifl9kh0i and Shri .P,Riin1, respondent 

Y S, 	4 respectively  appeared in person and ably 

tsted their ease, 8oth the respondents pointed that con 

they were regularly appointed in the department as per .  

., 	.••-•-• '- 	 lawand it was contended that both of them joined in the 

department in the Grad! of LDC prior to date of abaorpion 

f the applicant. The terms of deputation was 

when the applicant was repatriated to his parent depart 

ment. In this circumstance, th5 ve8ponoefl 	urwy 

rig.tly determined the date of absorption of the applicant 

visavia the respondOnt nos. 3 & 4. 

By the order of the appellate authority the 

date 0f absorption of the applicant was.rockcned fro! I 

3,4.96. The rationality and legitimacy or the order 

to be tasted for 	$ii 	 in the Isqualit .1  

Clause defined in the article 14 and 16 of the C')fl8tiT 

tutiori. There was no denying the fact that the applicnt 

- 	 Contd.,7 



was posted as Lower Divisi o n Clerk under the respondent on 

putation basis with 8 frectPr9m156,89 Prior to that h 

was working as LOG in a substansjve post with effect from 

161.86 There is no dispute that the parent department 

issued to Objection ertiricate on 14,6,8.9 for piacingthe  
= 	 services at the applicant at the diapoeal or the department 

or the Chief Conservator at Forast e  Shi.]long wherein it 

also expressed his concern for tinal absorption in the 

10 	 From the materials on records including the atate 

ment.o!racts mantJ.ons i -n the judgment of, the Tribunal in 

O0A6$/95jt aPpears that the orrjce order was issued on 

3O1O91 which contained the tcilo4ng observations, 

Shri S.K08hattacharje 	LOC on daputat.on to this QPPic is allowed to continue 
on deputation tin finajisation OP the 

cruitment rues and eventual absorption 
of said Shri 4.K.8hattacharjee in the 	r_  vices of this ottice as per Govt. of 
India D  PUnistry at (nvironment & 
lettar No.5/91.ao(HQ) Dt,02.05,t991, This order issues a?tar taking into consideration the No Objection o f his parent department " 	I  
as contained in that departments letter 

Dat*d, 1 4,6,1989 (nphasis laid,e 

(ntry in column No.11 or the Recruitment Rules pertains 

to LDC in the schedule provides for 75 by direct recrujtmrnt 

tailing which by trans tar on dsputatjan/tra9 	and 25 
by promotion from amongst group 	employees. Teh appljca9 

also fulfilled the eligibility criteria prescribed in agluma 
On Ooming into force or the Recruitment Rules in 

Octcber 92 there was no impediment on the part of the 

Pndents to abasrb the applicant and act as 
per the decision 

of the 1 402,92, All these aspects were duly dealt with 

in the decision of the Tribunaj mentioned above, 

iajjy the applicant was also absorbed vida orde 

dated 203,95 with affect from 203,96 which was a18 
alteredlatter to thedate of joining vide' order 

Cofltd.,, 8 
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dated 17.4.96 9  which was later on rixed on 6,4.96 	'a 

:a8O fls arediscernibla for ignoring the past servics 

of the applicanto There is no justiriable reason for 

ignoring the pest services of the applicant0 Undr the 

known service jurisprudence transer or the eaployoes 

cannot(Aiips out the past service he rendered in the Origi.' 

nal post0 It is also well established that whore the 

;impugnd orders unfairly ovsrlocked the past services of 

the epplicant the same requires to be rectified. The law 

is interpreted aptly 9  by the Supreo Court in K.adhavan 

vs 	Union of Ir&a reported in (1987) 4 5CC 566 relying 

on R.S.Makasihi vs 	1.Iamon (1982) 1 	5CC 379 and 

.Uing Commander J,Kumar 	vs 	Urbion o f India (1982). 2 

SCC118 

Air 

It will be aQainst all ruled Of service 
jurisprudence if a gsvernment servant 
holding o.partioular poet is tranarerredl 
to the 8ams,or an equivalent....post in 
ano hg e%elt . ..pe 
o r his si3rvioe jnthepst before Jh.js I 
transfer is not.,tekeri  into consideratjon 
in computing his seniority in the trans 
fred po5t 0  The transfer cannot wipe out 
his length of sevics in the post from 
which he hs bean transferred. It has been 
observed by this Court that it is ajust 
and wholesome principle coeonly applied 
where persona from different sources are 
drafted to 88rVC in a new service that 
theta preexistin ttl length of ser 
vice in the parent department should be 
rsspdctsd and presented by taking the aeme 
into account in determining .thoir tanking 
in the new service cadre, 5  
In K.njaiah v 0K,Chendraiah (1998) 3 5CC 
218 this Court holds (sec Hadnote 

is a juat.and wholes.am principle. 
commonly applied to persons cQming from 
different sources and drafted to ,ssrve 
new service to count thair preiouslength 
of service for determining their ranking 
in the now service oadre, 

The evernment of 1ndia, by memo dated 295,86 issued 

the guidellned to determine the seoiorty of persona 

absorbed on being deputetion. As per the guid?linea the 

s@rvico in the parent department is also to be computed. 

C:ontd.. 9 
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The applicant was holding a substansive poet or Lower 

DivisionC]Mrk in the parent dspartent prior to his trans-

rer on deputation. The nature of dutia sd.the respon- 

sibilities and powers exercised by the applicant iJ!_L 
two posts both in the parent depstment and in the dspitetin 

- ••••- 	 - 	 th e 
poet;ró 0g similar nature. He possesaOd_neceary quaiL-

•fication to holdth5 poat or L.00 both in the parent d't 

eentas well as in the deputation post. The services he 
.. 

rendered in the parent department, under nocircumetanoes, 

could have been ignored. 

12, 	 in the context of the 1986 Office memo and the 

coristnt view of the Supreme Court rendered in R.S.ekashi, 

Uing Commander J0kumar and Madhavan and Sub-inspector 

Ruop Lal vs. Lt. Governor (2000) 1 5CC 644, we are or the 

view that the applicant is entitled to rvA 

rendered by him for the purpo a oLcoij$g.Jxia seniority 
•• S, 

the Office or the 

!Zrvir.ent & Fcret, Rxional Office. 

In Ths findings of the respondents in its orders 

/ da1ed 9,4.99 and 11.8.2000 to the effect that the applicant 
re  

was aberbed by the respondents not in public interest, 
Try .._ . _.i' 

but kn the interest of the applicant on the ground of sym 

pathy is not sustainable. The applicant was legitimately 

absorbed in the department by the respondents under the 

ru.la. No question of compeacion and commiseration did 
-S. - 

Srise in the matter of absorption. Therefore, there cannot 

be any justification for 	computing the seniority of 

the applicant as LDC in the Office below the respondent 

Nos.. 3 

computin terms of the Office Order dated 30.1091 which 

indid it nexus with the framing of the recruitment 

rules and in the case 	ruitment rules came into force 

Contd.. 1 



30010,92, the appli nts 
absOPt0fl 

in this CjGW3t8C1 

	

OO RO b 	
3O.0920 I th int 	 S  

nioith0r the app1tCa 	
aaCh V5 th 	 j 

	

ic3ponds 	noso 3 & 	
s,),L0i & Shi ,pgj1 Th 

im pugned ordss 

and th a respon.
d ants 

noritY 

 
of the pp1a 	

320adsnt nos3 & 4 

	

on th basi$ 0r tha ab rati0 
	ada above ,  

The 	iication is 

Thara shallp hou a 	
a to cot&e 

/ - 
/vIC 	IAN 

Sd/B 	(Adm) 

• 	ir 	fiTh* 

Oei 

	

mi 	(vf 	ri 
. ,mnral Mmnv Thbtm. 

i 	it 
luwahafigen,ch, Guwahal,  

o\. 

iA7 
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IN THE GAUHATI HIGH COURT 
(The High Court of Assam, Nagaland, Meghalaya, Manipur, Tripura, 

Mizoram and Arunachal Pradesh) 	• 

rRIT PETITION (C) NO. 6734 of 2004 (d).  
(WRIT PETITION (C) NO.41 (SH)/2002) 

- 	i.Urnonoflndia : 	. •. 	. 
represented by the Secretary to 	.. 	

. . . 

the Government of India, Ministry of. ••. 	
: 

Enviionrnent & Forest Paryavarart Bhawan, 
CGO Complex, Lodi Road, 	 . . 
New Delhi. 

Th Chief Consei'ator of Forests, 
Ministry of Environment and Foré 
Regional Officer (NER) 
Upland Road, Laiturnkhrah 
Shillong-- 73 003. 

Srnt J. Uyngkhoi 
LDC, Ministry ofErnironrncnt ,&FOrcst 
Gvdf Ind. 	Rióñal®fficc' (NER) 
Shillong - 3, Meghalaya. 

Shri M.P. Rimal 
L..DC, Ministry of Environment & 
Forest, Govt. of India, Regional 
Office (NER), Shillong -3, 
Meghalaya. 

PETT!ON[RS 
: 

Thanta lr. L3hatu .... ..:uJ 
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P R E S E N T 
R. JUSTICE D. BISWAS, CHIEF JUSTICE (ACTING) 
IE HON'BLE MR. JUSTICE B.P. KATA1EY 

BvKatakev 

This writ petition is directed against the order dated 

22.8.200 1 passed by the learned Central Administrative Tribunal, 

Guwahati Benth, Guwahati in O.A. No.227/2000 allowiig the said 

application an
id bdgYJt 1.8.20000, 

both passed by the Chief Conservator of Forests (Central), petitioner No.2 

herein, and by directing the petitioners No.1 and 2 to refix the inter-se-

seniority of the applicant (Respondent No.1 herein) Vis-à-Vj5 the 

petitioners No.3 and 4, the Respondents No.2 and 3 in Original 

Application, by holding that the past services rendered by the original 

applicant in the parent Department is to be counted for the purpose of 

fixing- the seniority in the borrowing Department after he was 

permanently absorbed in the said Department. 

2. 	The facts leading to the hjing of the writ pethioo is that hc 

}cspondent No. I herein, who was mi iiclly appointed as Lower Division 

Clerk (LDC) with effect from 16.1.1936 iii the North Eastern Police 
of 

/\cademy, l3arapani, under thH 	. 	I Inro .Afirs, Govcrniern  

shin was sent on deputation as LDC 	} effect. from 15.6. 1989 in terms ' 

H 5.' offer el sopointmcnt Ps: 	 DLI a at the Phil 

oi  

a, which vats acccpt I 	 a 
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NoJ herein accordinglY joined the said post of LDC on 

' tjOn in the said 0ffice under the MiniSt of Envirmt and 
Government of India on 15.6.1989. Though the iniial period of 

,utatiOfl was for three years, th e 
 said peod was extend from time 

/totime t
o
talling for a peod of five years, dung which ,peiod he was 

/
CVCfl officiated as Upper Division Clerk (UDC). Th

e  sP0ndeflt No.1 

(original 
a
ppliCanti in due course of time requested fo permant 

absortiofl in the orrOWiflg Department . and though the parent 

Department initiallY i
ssued a o ObjeCUOn' for his peaflet absorption 

in the orroW1flg Departmt 
5seqUenUY they vide commu catl0fl 

dated ii.il.1993 requested the orroWiflg Departmt to repatriate hi 

	

on cxpi of the deputation period on 14.6.1994. The ResPondent No.1, 
	

: 

thereaiter, moved the Central AdmifliSt Tribunal in O.• No. 43/94, 

which was disposed of vide order dated 3.10.1994 leaving it to the 

respondents therein to 
sympath cailY consider his request for 

permanent absorPti0 The parent 
Dartt nt mel,North astCrn 

Police 	
cademY, thereafter, issued a noob3ec0n certificate for 

permanent absorption of the respondent No.1 herein in he borro°g 

1 	th 	r-. 
Department vid 	ernodatedt 9 Ji 24994 i

neSp selt& tetletter of the 

DcpU Conseat0r of ForëStS, 
ifliS of Enviroflmen and Forests 

dated 1.12.1994. The parent Department, thereafter, vid order dated 

13.5.1995 directed the Respondent No.1 to report to his parent 

Department immediatelY, which was assaied by him by filing another 

O.A. being O.A. No.68!95 before the Central Admiflist tive Thbunai, 

Quwah ati Bench, Guwahati wherein vide interim order dated 22.2.199
5 , 

pplicant (Respondent No.2 
the learned Tribunal left it open to the a  
herein) to join his parent Department without prejudice to his claim for 

absorpti0fl in te borrowing Department. Th h 	
e said OA came to be 

995 recting the 

( hsposed of vide Judgment and Order dated 18.10.1  
respondefltS therein to consider the case of the applicantf0r absorPti0fl 

iii the 

borrowing Department permanentlY in the light of the discussion 

mdc in he sil 
udgnlCnt. The respondents in the said O.A. vide 

Coec No.22 / ho hO I eforr th ned Tribunai sought for extefl 
c 

(' 
(If tee' for Oflnil. 	

coiN N 
i-igment and Order dated 18.1' 

which was 'N1 	
- 10, \'L 	ord.r dei 

cxtefl(liflh tiic 	
c'tn 	-:;'-id order inc Depu1 - 
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/ 

orcsts (C), Ministry of Environment and Forests, i.e!.  the boowing 

7cartrnent vide office order dated 20.3.1996 permaneny absorbcd the 

...//originalapp1icant (Respondent No.1 herein) agnst the! vact post of 
• 	

: 

.7/ L. D.C. in the Regional Office at Shillong with effect from the date of 

7  4 	issuance of the said order which was, however, been moàifled vide order 
t dated 17.4.1996 to the.effect that the order of perment absorption 

'5 

would be operated •from the date of joining his duty. The Respondent 

No.1 again moved the learned Tribunal assailing the prospective 

absorption in the parent Department in 0 A No 128/96 which was 

disposed of vide order dated 2111999 directing the respindents therein, 
i c the borrowing Department to consider the case of the applicant for 

permanent absorption with retrospective effect. The Chief Conservator of 

Forests (Central), on the basis of the direction issued y the learned 

Tribunal in the said order dated 21.1.1999, vide order dated 9.4.1999 

held that the order of absorption of the original applicaht (Respondent 
No.1 herein) as to be determined with effoct from 131995—i.eth-—' 

. date on which the repartition to the parent departmenttas passed by  

the borrowing Depment, on the ground that thèona applicant was 

absorbed in theborrowing Departmnt. not inp1 b1icirtest but as per 
L nt 

his own request and, therefore, his past service in the parent Department 

cannot be counted for the purpose of determining the 8 eniority in the 
borrowing Department aftel-  absorption in view of the office 
memorandum dated 29.5.1986 issued by the Government of India, 
Ministry of Personnel, Public Grievances and Pensions. However, taking 
the date of absorption as 13.2.1995 i.e. the date when the order of 
repatriation was passed by the borrowing Department, the original 
upplicant's senjorj was 1ued below the writ petitioner No.3 and above 
the writ petitioner No.4. The original applicant being ag -ieved filed an 
appeal against the said decision. Another appeal was also preferred by 
the writ petitioner' Fs.4 herein, which -,vas disposed of by the Minist of 
EnvironmcIt and Forests, GOVCFI 	o of India and communicated by 
the Chief Concc:aor of Forest 0' 	I)  vide memorandum dated 
11 .8.2000, holding that the apol - an:, 	dority has to be fixed after 
bth tin pr'cnvnit "h' pcUtionm' F 

. 	 ni on the basis of his de 
o absorption i.e from 3.1.1 y 	' ' 	

' n: 	 nO 
A. No.227 1' 200 before }- - 	

. 	 1rjnr i iS 

I ~J~v 
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1 / Guwahati Bench, Guwahati, which was disposed of, vide order-dated 

22.8.2001. Hence, the present writ petition filed by the U.ion of India as 

well as the Chief Conservator of Forests, Ministry of Environment and 

Forests and Smt. J. Lyngkhoi and Shri M.P. Rimal who were respondents 

in the said O.A. It will not to be out of place to mentipn herein that 

though the writ petition has been filed by maying Smt. J. Lyngkhi and 

Shri M.P. Rimal, over whom the original applicant claims seniority, no 

power has been filed by the learned Central Governmeit counsel in 
71  

preferring the presert writ petition along with the Union of India as well 

as the Chief Conservator of Forests 	 - 

We have heard 	Mr. 	DC Chakraborty, 	learned 	Central 

Government Counsel appearing on behalf of the writ petitioners and also 

Mr. K. Paul, learned counsel appearing on behalf of the Repondent No.1, 

who wao 0 ginal applicant before the learned Tribunal. 

Mr. Chraborty, learned Central Governmet Counsel has 

assailed the order passed by the learned Tribunal on the ground that the 

lih 	above the seniority of 

writ petitioner Nos. 3 and 4cnot be inced in view of the fact that the 

original 	applicant 	was 	permanently 	absorbed 	in 	the 	borrowing 

department i.e. in te office of the Chief Conservator of Forests (Central), 

Ministry of Environment.and Forests, Government of India on his own 

request and not in public interest, in view of the Office Memorandum 	
, 

dated 	29.5.1986 	issued 	by 	the 	Government of IndiL 	Minister of 

Personnel, Public Grievances and Pensions, wherein it is stipulated that 
d 

where the transfers are not strictly in public interest, the transferred 	. 
ofcers will be placed after the ofncers appointed reoiarly to the grade 4 
on the date of absorption. According to the learned Central Government 

Cns:1, though the initial order of transfer by way of deputation of the 

oriinnl 	aoohcant 	was 	in 	uuhti 	interest, 	he 	was 	subsequently 

ahsorbcl 	in 	turrov;ing 	l)cptrt 	iI 	 his 	o.';n 

therefe:w. 	t 	h 	said 	 mud' 

public 	nIL 	n,, 	hcncc, 	Us 	und 

dLCd2*.  

u,3 and 

7 



- 

I 

Governmen mmunicated by the  Cl t of India, which was co  

1 ,Consciyator of Forests (Central) vide order dated 11.8.2000. The leaned r 

• / 	
Counsel, therefore, submits that the learned Tribunal has committed 

illegality in setting aside the orders dated 9.4.1999 and 11.8.200 0  and 

directed fixation of seniority of the original appliaflt by taking into 

account his past service in the parent Deptme 

S. 	Mr. Paul, learned counsel appearing on behalf of the 

Respondent No 1 has raised a preliminary objection as to the 

maintainability of the present writ peti4on filed on behalf of the writ 

' pctioner Nos 3 d 4, over which the present Respndflt No 1 claims 

seniority, on the gound that though in the writ petiton they have be 	i?. 

arrayed as petitioners No.3 d 4 along whh the Unio ofIndia and Chief 

Conservator of Forests, filed by the learned Central Govemeflt Counsel, 
Y 

no power has been filed by the learned Central Governtheflt Counsel on 

bclff the bald pedtionerS No.3 and 4 and, th ereforheWritPet1tin -. - 

can only be heated as the petition challenging the order passed by the 

learned Tribunal on behalf of the wt petitioners No.1 and 2 only i.e. the 

Union of Ind1aCJeCh1ef 	
On ment, 

the learned counsel h submitted that since the Respondent No.1, who 

was original applict before the learned Tribunal, was deputed to the 

Department of Environment and Forests, Governmefl.t of India in public 

interest and not on his own request, even by applying the office 

memorandum dated 29.5.1986, the past services of the Respondent No.1 

herein in the parent Department cannot be wiped out and said period of 

service has to be taken into consideration for the purpose of fuation of 

seniority in the borrowing Department after his permanent absorption, 

even though he was permanently absorbed on his own request. The 

further submission of the learned counsel is that as the Respondent No. I 

on his deputadon to the barrowing department was serving in the 

equivalent cadre as in the tarcn department, the period of service 

rendered by hihu iii the oar. has to be counted for the 

pipose of fixation o scm rO. H the deputed post after he is 

perro One] dlv ci :. :o, b ejuwtmcnt and if th;' 

p-roi is nt neiinte 	 • 	
. :. 	of saimi 	H 

would be virlatjvc f :-- 	 onsr:u H a 

\' 
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0
iding to the learned counsel, the past scices rendered by the 

F / cs
pondeht No. 1 in the pent Deparent cannOt be en away• by 

issuing an office memorandum i.e. office memorandum dted 29.5.1986 

as the law requires that the previOUS seice of a transferred official has 

to be counted for seniori in the transferred post as both the postS arc 

equivalent The further submission of the lear counsel is that the 

borr
owing Departt never at y poin.°f Urne before his permanent 

plicant tha 
absorption had informed the ap

t his past eiCeS in  
7 7  

parent Department shall not be ten into

ji  
 considera0n or the purpose 

71  I 	
' 

o1 
 fixation of sen1ori and also about the 

e steflCe of the offe 

memorandum dated 29 5 1986 and had that been mad known to the 

Respondent No.1, he would not have accepted the pe5ent absorPtion 

in the borrowing Deptment. Therefore, 
according o the learned 

counsel, the learned 	
bunal has ghtl passed the jpugned order Th  

j rc
cting the respondent authOdties to re-fix the seniOri by taking iqto 

account past seiCesr
1m i the parenL Departmt and.in  

s
etting aside the prders dated 9.4.1999 as well as eciSiOfl of the 

Government of India communicated vide colnmUnicatbon dated 

11.8.2000. Thelearned JcounSel 
p0Lt pfthis conteflofl hasplaCed 

1IH JUURd LUW 
reliance on the decisidfl of the Apex Court rendered in K. Madhavan and 

another —Vs- Union of India d others, repoed in 19,87 (5) SLR 5 
ooplal and 

11987 (4) SCC 5661 as well as in S.I. R 	
another —Vs.-  YCt. 

Governor to Chief ecret, Delhi and others, reported 
	2000(1) SPC 

644. 

6. 	' We have considered the submissions of the learned counSl 	
?OSt 

dings as well as the records of 
for the parties and also pemsed the plea 

	
ated 

CA. 

	

	
g to the learned Central Administrative 

No.227/2000 pertainin  

Tribunal, Guwahati Bench. 

The main thrust of argUme 	
of the learned Central 

A 	17,;it COU1iSe 	ic bc the R' Y 	A u1 1  Nc. l's permanent 

ic in the office of Air Chief Con 	ot'irorests (Central) 

A 	of Envirofl1ut a tid 1 orcst j a: 	
Ar renUOSI' ma Ac 

A tb crefore, 	..•"' 	

. 	Ac':: 

1; n public interest a 

F 
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/ri in th parent Department prior to his absorption in the borrowing 

Dcpament in view of the office memoandum dated 29.. 1986 cannot 
be taken into account, 

.i 	 . 	. 	. 

There is no dispute that the Respondent No.1 was initialty  
/ 

	

	appointed as Lower Division Clerk under the North Eastern Police 

Academy, Barapani under the Ministry of Home Affairs, Government of 

India with effect from 16.1.1986 and vide rder dated 11:5.1989 offer offt 	a 
appointment to the post of L.D.C. in the office of the Chief Conservatdrof.: 

Forests (Central), Minisr of Enronment and Forests, Government of 

India, on deputation for three years was made to the Repondent No.1. 

who duly accepted the said offer and joined as Lower Division Clerk in 

the borrowing Department on being released by the parent Depament. 

There is also no dispute that the post held by the Respondnt No 1 in the 
pcueui Department and in the orioving Department on deputation are 

equivalent. In fact, in the borrowing Department the Respondent .No. 1 

was given ad-hoc promotion to the post of Up5ér Divisiàn Clerk .whjch 

promotional post he has relinquished on being informed by the 
borrowing Depit Lh 	se"?o7 	 the said 
Depmcnt can only be considered if he remains as LDC in the 
borrowing Department. 

The question which arose for determination before the 

learned Tribunai as well as before this Court is whether the Respondent 

No. 1 is entitled to get the benefit of his past seices in the parent 

Department after he was permanenfly absorbed in the borrowing 
Department 

I 0. 	The respondent No. 1 was offered for appointmenf to the post 
Of LOft in the borroaing Department on deputation vide order dafed 

C . 	and on being a 	-oft the said offer, the ft. eej: (Coopn.) 
ft a of Envjron -int ri't.P)rests Government of India, rcauested the 

ft 	 .ftr 	the Gift  

jim- 0. 

ne cne20.. 	 .2 



/ 
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i. 

in pub1i interest. The 
offer of appointment on deputaUOfl was issued  
parent Depareflt, in fact on 14.6.1989 issued No Objection 

Certificate for peent absoOfl of the Respondent No.1 in the 

borrowing DepartmCflt, but subsequeflUY, it has asked e b
orrowing 

Departeflt to repaiate the respondent No.1 upon expi of his 

deputation peod on 14.6.1994. Though the ResPfldent No.1's 

deputadOn ws inia1ly for a peod of thre years 
ommeCiflg frorn the 

date of joining i.e. 1.6.1989 expingOn 14.6.1992, as his 
se rvices in the 

borrowing DepmCflt was needed in public interet,. the . Chief 

• Conservator of Forests vide commUnica0n dated 2.4.1992 addressed to 

the Secreta to the Government of India, Minis 	
of Environment and 

Forests, requested for extension of the deputation of the Respondent 

No.1 as in the interest of works in the DepartmcIt his services were 

required. The Depu 	
Conservator of Forcsts (Cent) also vide 

communication dated 23.4.1992 requeted the AsiStmnsPt0.. 

General of Forests Government of India, Minist of Enironrnent and• 

Forests, requested for extension of the deputaUOfl period y two years as 

the Respondent No.1's srvi.ces was required in p iblic interest. 

Accordingly, t1 	t(Ot2U pf eC pol j No.1 was 

extended by two years in public interest. 

i. 	
The Conservator of Forests (C) by tang into account the no 

objection given by the parent Department on 14.6.1989 and on the basis 

of the order dated 2.5.199 1 issued by the Government of India, Ministry 
 

of Environment and Forests, vide office order dated 30.10.1991 allowed 
the Respondent No. 1 to connUe on deputation till finalization of the 

I rccrnitmeflt rules and his eventual absorption in service in the borrowing 

J Dcnartment. It is evident from the said ofce order dated 30.10.
1 91 

( that the permanent absorption of the Rspondeflt No.1 in the borrowing 

Department was actively under cons I 	
on, which could not be doè 

4 	becaUSe of 0fl -Pnalizat10n t die re:. • 	rit rules. T 	lfl ic Govcrfleflt of 

vide notiFication 0ubi 	
'ned i recrUitreefl 

IinLrI, b•g1Ofl 	OD: 	• 	 nec. 	nd in 

	

up -C end Group-i), 	• 

	

ri:at the post of hoe: 	• • 	
• 

i eruitmeUt feiiinp v:i ' en 



  

,- 

/ 
ru1c dls contemplate the 	sfer on deputation bding a mode of 

appointment to the post of Lower Division Clerk in the present borrowing 

Department. 

12. 	The, Respondent No.1 earlier approached. the leared 

Tribunal in O.A. No.43 of 1994 praying for his permanet absorption in 

the borrowing Department as no final order has been passed by the 

authority about his permanent absorption although the 1epartmeflt was 

sythpathetically considering his case for absorption. The sa4P.A: W.. 

disposed of vide order dated 30 10 1994 directing the respondents 

therein i e the borrowing Department to sympathetcallY consider the 

case of the respondent No.1 for absorption in the borrowing Department 

in the light of the obseation made in the sald Judgment. 	rsuant to 

the said order, the parent Department issued a no objction certificate 

vide Memo dated 29 12 1994, but the borrowing Depameflt vide order 	 - 

dated 13.5.1995 relieved the Respondent No.1 directing him to report for 

duty in the parent Department immediately since no ordr for permncflt 

absorption in the borrowing Department was passed. The Respondent 

No.1 chaflengé 	ç 	
an interim 

order dated 22.2. 1995 was passed to the effect that it is open to the 

Respondent No.1 (applicant therein) to join the parnt Department 

without prejudice to his claim for absorption in the borrowing 

Ddpartment. The learned Tribunal vide Judgment dted 18.10.1995 

disposed of the said O.A. directing the respondent to consider the 

absorption of the Respondent, No.1 in the borrowing Department and 

ultimately the borrowing Department vide order dated 20.3.1996 

permanently absorbed the Respondent No.1 against vacant post of Lo wer 

Division Clod: with, effect from the date of the order. However, the said 

order was malilioci vide order dated 17.4.1996 to the effect that the order 

of absorption shaH come into effect from the date of joining of the duty. 

On 	ei 	':e 	with the saidprospective abs r: 

Rcoponden 	I in the borrowing Department, O.A. No 1 	) 

	

I ed be 	 nisposeel of by the learned i/hi 

No.1 to co:mi el In -  fl 

reDo:;: 	 nnt to the said order, 

u eY 	 3C an 0 r 	dated 



borrowing Department 

25.9.1986 as his 
absotiOfl in the borrowing Deptmeflt was not in 

public-interesL but onhi own request. For better apPrec1at1or1  the said 

Office Memorandum dated 29.5.1986 is quoted below :-  

No.2OO2O/7/8O8T(D) 	

S 

Gover ient'o diafBhart Sarkarc 
nq(I 	uwaflRtL 

	

Ministry f Personnel, Public GnevaflCes Pension 	S 

S 	
Deptrneflt of Personnel & Trainin.  

* ** ** * * * ** 

New Delhi, the 29th M.y, 1986 

OFFICF MEMONPLJ4 

Subject: Seniority of p ersonsbsorbed after beiAg 
on deputaOfl. 	S  

	

The undersigned is directed to say that the exisng 	
a 

instCOflS on seniority of trsfereeS contained in pam 7 of the 

Annexure to this Department's OM. No. 9/11/55RP5 dated 221 

Dccembr. 1959 (copy enclosed) mainly deal with cases where 

persons nrc straight way appointed on trisfcr. It is, however. at 

obscne 100.31 of the ce'e permI000t absorption arc those 

where the ofhccrs were tahen on deputation initially under the 

r: rtho. htr ansfer Ii n/t03aS' coflt.aii 
• 	is intended to 50 	1' 

n;t0UCt 

/5 

\ 'S 
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an  

2) 	
Even in the  te of cases men a ed above that is where 

offlcer initiallY comes on deputation and is 5bscqUCfltlY 

/ 

	

	
absorbed, the noal pnciple that the seniotY shouldJ 

counted from the date of such absorptiOn, should mainly apply 
n the date 

Where, however, the officer has already been holdg o  
of absorptiOn in the same equivalent grade on relar basis in his 

ropriate that 
dartmeflt it would be equitbl and app p arentep 

should a1so be takfl fl O 

such regular service in the grade  

account in dete ifling his senjOtY subject only to the conditioh 

that at e most it would be only from the date f deputation to 

the grade in which absorp0n is being made I ha s also to be 
f. ensured that the fixation of seniority of a transfce in ,acq9dcC 

with the above pnciple will not affect any 
re l promoto 

made por to the' date of absorptiOn. AccordiglY, it as been 

	

decided to add the follong sub-para(iv) to pa 7 9f general 	• 

pncipieS communicated vide O.M. dated 22 Dcember, 1959 
':- 

"(jr) In case of a 	
fon who -is initially taker on 

and absorbe later (i.e. where deputation   
relevant recruitment rules provide for Transfer 

Oil 

Ga u h ati dt0r[ 	
his 	the grade in

ti Urib 
which he is absorbed will norniallbe counted from 

the date of absorption. It he has, however, been 

holding already (in  the date of absorption) the same 

or equivalent grade on regular basis in his parent 

department, such regular service in the grade shall 

also be taken into account in fixing his seniority, 

subject to the condition that he will be given 

seniority from 
-the date he has been holding the post on 

deputation. 
Or 

- the date from which he has been appointed on a 

regular basis to the same or equivalent grade in 

his parent department (whichever is laor). SC 

The tatiOfl of s uontv of a tr-Ji are: ' 	00CC 

l the above princip1 udil not howe:et' affect any lie 

rce,ular pi.omotloIS iü the a 

the date of en -h 



, q 

it appears from the said office Memoran4um as quoted 

of a persOfl who is initially taken o deputation and 
above, that in cas  
absorbed later, for the purpose of fuatiofl of his seniori in the grade, in 

es rendere4 by him in the 
which he is absorbed, the  period of senTiC 

parent DepartI0t 
shall be taken into consideration if be is holding the 

same or equivalent grade on regular basis fl the orro\ flg Department 

However, the said provision was 
qialied by putting a rider to the effect 

that in case the t r
ansfers are not strictly in public interest, 

transferred employee will be placed below all the officers appointe1 

regularly 	h 	n 
to te grade o absorption It is the case of the writ potitiuflers 

that. thu writ cutio1S 	
wuiC appointed regularly as LovTC1 

t)ivisiofl Chrh ior to the dote of abCarPnol of the Respondent No pr 	

. I a 

thC bOrmOwhu Dupartn0a 	
absorbed strictly not in 	r 

intCrCS 00 far hir 	
HritY has t ho fi::o 

cii 
writ p c mitlO1Crs I Io.3 	

no 	snJw 	- 

n 

the 	 I 	
don 	d 



Department was holding an equivalent regular post in the 

- 	

- - 

borrowing Department even during continuance of the peitioner's servic.e 

on depuration' for first three years was actively qonsidering the 

permanent absorption of the Respondent No.1 in the borrowing 

Department interms ofthe no objection given by, the paient Department 
.3dUki Rti 	OUft: at GUWhtI on 14.6.1989. It is also evidejrt'from the communication dated 2.4.1992 

issued by the Chief Conservator of Forests (Central) and dated 23.4.1992 

issued by the Deputy Conservator of Forests (Central) thal  the services of 

the Respondent No.1 is required in the borrowing Depatment in public 

interest as there was no such efficient person in the said Department. 

Accordingly, the period of deputation of the Respondent No.1 was 

extended by two years. The Repondent No. 1 was permanently absorbed 
vidc office order dated 20.3.1996 issued by the Deputy Conservator of 

Forests (Central) which is quoted below :- 

CDV PR RNT OF INDIA 
MINISTRY DR ENVIRONMENTAL FORESTS 

U P-TRN REGIONAL OFFICE 

UPLAND ROAD 
LAITUM I-ri-IRAN 
SiiiLLORG-7U 

e 

.1 

as 

rtl'li 

çiet1 

1pra 

cC 

S of 



15 	 1: 
NO.1 15-89/E-RO-NE/608 1-87 	 Dated 20-03-1996 

OFFICE ORDER 

17. 	The said order dated 20.3.1996 does not ireflect that the 

Respondent No.1 was absorbed on hi4uest and no ir1 public interest.- 

Moreover, it is not the case of the petitioners that the lespondent No 1 	 - 

was made k . nown about the office Memorandum dated 29.5.1986 to the 

effect that if he is permanently aborbed in the borrowin Department, in 

view of the ap1icationle by himto that effeot, his pat seices in the 
U nij:i  JOUfl atuwabat 

parent Department will not be taken into consideration br the purpose of 

fixation of seniority in the borrowing Department, on being permanently 

absorbed. Had that been made known to the Responde9t No.1, he would 

not have opted for permanent absorption iri the borrowig Department to 

his detriment. The writ petitioners, therefore, after Respondent No.1's 

absorption permanently in the borrowing Department cannot lake 

recourse to the said office memorandum to deny the Respondent No. 1 

the benefit of his past service in the parent Department. Moreover, as 

dlscussecl above, it is not that the Respondent No. i was permancntiy 

absobcd in the borrowing Department only on the basis of his request, 

but also because his services are required in the borrowLng Department 

interest. The Apev 	 en se of: 	adhavan (supra), 

'iling with the matter v.ich k amilar in natu: as in the present 

h dci that it will be aqsh.c 	rules o 

n.t servant holdin, 	 ., 

C 

bent post in ann her 	. 	..: 

in the pant befor 



1 	
lb 

mputiflg his seniority in the transferred post as the trsfer cannot 

wipe out his lenh Of seice in the post from whjch he has beep 
Mokashi apd 

transferred The Apex Cou relying on the decision in RS,.  

Vs.- l.M. MeenOn and others, reported in 1982( 
others 	

) SCC 379 as 

J. Kumar -Vs. well as in Wing Comm. 	
Union of md a and other, 

/ 	
reported in (l92) 3 SCR 453 has further ld that it is a just and 

wholesome principle commonly applied here persoS from different 

n 	new seice, their. sources are drafted to se e i 	
, pre ,exiSting total 

length of se1ce inthe pent Deptmet should be takn into accoUt 

for eterminlflg their rank in the new selce cadre The Apex Court in 

S I Rooplal (supra) while considering a simil quest1O 1as also held 

that in law it is necessaly that the previou seice of tranferred official 

is to be counted for senio 	
in the present post if the post held by him 

in the parent Department as well as in the 
00wjng Departmt are 

e
quivalent. The Apex Court while dealing with the Office Memorandum 

dated :5198 has also held that equity deijiands that beforpPiYJg_ 

the said ernorandum, the officer must be made kown about the 

conditions contained in the said memorandum before 1e is Pe ancritly 

absorbed in the borrowing Department and if the sameiS not done, thn 

it will go to 	ow ithat-jth memoranth 	
has_n-fat evr been acted 

iIu uu i at buwaflau 
upon. It has further been held that the penod of sece rendered by a 

deputatiOniSt in the parent Department cannot be arbirari1Y taken away 

and any rule, relation or executive instmctiOfl which has the affect Of 

taking away the seice rendered by the deputaOniS f 
t in an equivalent 

cadre in the parent Department while counng his seniority in the 

dcputedPoSt would be violahve of Articles 14 and 16 bf the Constitution 

of India. The Apex Court in view of the facts involved in th said case has 

in-fact struck down the words "which ever is later' as appeared in the 

said memorandum in amended Clause (iv). 

18. 	In the instant case, as observed above, the seiceS of the 

respondent No. 1 w s lend te the borrowing Department in public 

interest, his deputatIon was xtde fro:.i rime to time in public interest 

and though ho mad - absorphOfl in-fact he was 

i.;orhod in public iritr 	 log DopaYtmerli 	I 

borrowing DcprtmCOt' 	
101 amOc.. 
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,pondent No.1 permanently, he could have very well 
	told to that 

i!cct and repatriated to his parent Department after cpr pletion of his 

/  period of deputation, which has not been done. Therefor, at this stage 

the borrowing Department cannot say that the order of:absorption dated 

20 3 1996 was passed in view of the directiQn issued ly the learned 

Tribunal on 18.10.1995 in O.A. No.68 of 1995 as the leed Tribun1 by 

the said order only directed the borrowing Departmeit to,consider 

absorption of the Respondent No 1 in Environmentand ,Forests 

Department as LD and thereis no direcon to absorb The borrowing 

Department upon consideration of the entire matter has pssed the order 

of absorption dated 20.3.1996 and, therefore, it cannot sbsequent1y say 

that there was no public interest involved in absorbing the Respondent 

No.1. 

in view of the above, we are_oftiievic t1iat the learned 	- 

Tribunal has rightly set aside the orders dated 9.4.1999 as well as the 

decision of the central Government comiunicated vide communication 

dated 11.6.2000 and directed the authorities to re-fix the inter-se-
1

. 
seniority of theRespondentNo..1 vs-à-vis the w it petitioners No.3 and 4 

by taking into 	 t the past servicee yRespondent 

No.1 in the parent Department. 

Before parting, we may also like to observe that the Union of 

India has filed the present writ petition on behalf of the writ petitioners 

No.3 and 4 also, above whom the respondent No.1 claims seniority, that 

too without filing any power on their behalf. The Apex Court in Sal. 

Rooplal (supra) has observed that in the matter of dispute relating to the 
sereac condition of its employees, the State should only play a role of 

impartial cmloyer in inter se disputes between his employees and if the 

nan. :r is dragcd to a udeial forum, the State should confine its role to 

rd an arnicus curiae by as.:isring the judicial forum to arrive OJ a 
c 	 co an dechian na I once 	decision is rendered by a j adicial 

'aId ar further  

tare urr :arld Fe: left to the partiu 

i 	furiria beet. 

u. trt:eers a ac 
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I 	 Dated: NeTTDelh1 the 	- ,-1992. 

G s,  .R 	. . .In exercise of the po'ers coforred by the 
proviso to article 309 ofthe Constitutiohe.presjdent 
heeby makes the following rules reulati. ;  the, method of 

cruitment to Group 'C f  and Group I D' posts in the Regional 
O:fices Of the Ministry of Environment and Forests,namely:- 

Short title and commencement: (1) These rules may be 
called, the P.egional OfficesMinistry of Environment 
And Forests (Group I CI and Group I DI posts) Rocrnit-
ment Rtles, 1992 

(2) They shall come into force on the date of their 
publication in the Offic:iai Gazettes 

2 	Aplica:iori: These rules shell apply to thposts 
specified T! (3oiuin,1 of the cheduls anueed to 	• 

3.

these rulos 

tmher of posts,, 0] sfictjon and c)a7e of pay: The 
nunther of tho said nests, their c]assiCtiOfl ad V. 
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2:. 	c . 	to such rr son and the otcr 'arty 'o 
,na.rr iage nr 	- t 1Y'io:e are othLr crund s for so 

CC.J12, exempt any oG: On Jorn the c orn.t:ion of thi: 
rule 

6.•.:. - c- -bc rc2r 	-J]ro the ConteJ_ -overoent is of 
0p1.-non tht it is flecooSTy QT OXOOdlOflt 30 to 

(o, It nay,by order and for reasons to be recorel.-al in 
critii., relax any of the provisions of these rules 
r. t1a 	. Ct to any ClE.SO or cato:orv of nersons. 

- 1ot:in, in these rules shall affect reserva- 
le:.tion of eo ljmt and other cono3ssions 

r:.ciujred to be r.rovjod for the Scheduled Castes, the 
Schcdu.lod Tribes, the Ex-Servicemen and other soecial 
catoorie.s of persons in accordance with the orders 
issued by the Central Government from time to time in 
t is rrid,' 

(THE SOHDULE ) 

( 	M.G. GROV]R 	) 
DEFUTY SECPLETARY TO THE GOVNNT OF INDIA 

No.4-1/89-RO(HQ) 	— 
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() Uith 0iht yeexs rogulaT service 40 Scj0t±st 1SD 	- 

of in a post in the pay scale 
or ocuiyalcflt. 5.OnogrOUp 1 A'OffiCer b5loing 

to Schodulod Caste/Scheduled 
Trthes 	- NELBER 

60n3 Group 1 A'OffiCer b5longiflg to- 
: 

 

miflority Cumunity 
• 

FIE - 	BT 

L- o D' 	-rtoYtel Ofcers TrhC are 
t 	diroei i1e of prornotic 

i1 	ct be eligible for consder- 
fO 	apOifltnCflt on deoutatiOfl -: 

Sinilarly deTutetioflistS shall 
ro' 	l:lo for cosidortion for 

onrent by 	romotion 	Por iod of 
Co oacc 	ncl1ng neriod of donu- 

oco 	er-edre Losts held 
rceci 	t1 1s 	1D oint- 

- 	 rre Oj 	so e otror or- 
- 	 ot of 	o 	 ntr 

O 	LPl 	not 



() (4) (5) (6) 
(2j 

R95-2O— NonSolo Upto 25 	ro,s(rolaabio 
Cri CcitroJ 

1i5O—B-25— etion. for @ovornrncnt srvnts 
çT1O uptC 

IC upto 35 yes in accordce 
with th3 insbruction 	or 
orders 	d biT trio 
Central Govornrnont) 

Note: 

S 



_--__-___--_--_--___- 
- . -- -- - - - -   - 	 ' 

(9) 	 (1 
(8) 	 ----------- -r 	- \ (7) 

1i • 

Me- Pco7e 
duC9t.ona1 	,• 

qualifiCatiOfl- Yes 
• 	 •. 	 • •.• 

•-,•-.•--.• 	 •. 
• 	••• 	•.• 	•• •• 	-• 

(j) Ttr±OUl•t1Ofl or equivalent 
ouiifieatiori from a reco-
gnised Bo.rd/LTniVerSitY. 

( 	) 

 

Typing soed of 31 words per 
mimite in Enilish or 25 words 
no:: rmite in Hindi 



1 

No.4-8/91 -ROHQ) 

* ANNEXWE -z- 

Telegram  : pARYAVARA, 	0 

NEW C 

Telephone 	. 	 . 
ItERT 
FAX 	: 

TU 
i zM 911çq. 

GO'/ERN1ENT OF INDIA 
MINISTRY OF ENVIRONMENT& FORESTS 

PARYAVARAN r3HAWAN, C.G.O. COMPLEX 
I-zft 	&, r 	ft-110003 . 	. 

LODI ROAD, NEW DELHI-110003 

HI 

Dated 1 1th July'2000 

To 

The Chiaf Conservator of Forests © 
All Regional Offices 

Subject:- 

Sir,. 

Recruitment Rules for the post(s) of Senior Persiolal Assistant, 
Persional Assistant, Assistant for the Regional Offices located at 
Bangalore, Bhopal, Bhubanesware, Lucknow,. Shillong and 
Chandigarh of the Ministry of Environment and Forests-reg. 

I am directed invite your kind attention on the subject cited above to 
forwarded herewith two copies (Eachin English & Hindi) version) of RecnLitment 
Rules for the post(s) of Senior Persional Assistant, Persional Assistaflt, Assistant 
for taking necessary. action and compliance with immediate effect. The receipt of 
the lttr may please be acknowledged. 

ours faithfully, 

- 

(SC.SINGH) 
Technical Officer, RO(HQ) 

End: As above. 
•0 

Ii 



ikj N PAIj It SECTION, SUBSECTION (I 
INDIA) 	 ) OF GAZETTE OF 

• I 
GOVERNMENT OF INDIA 

Mjnist, of Environment and Forests 
ci 

2, 

New  

G.S.R..................In texercis e 
 of the Powers conferred by the proviso to aiicle 309 of the 

Constitution the President hereby makes the following rules relating the methods of recruitment 
of Group "B" posts in the Regionj Offices of the MInjst of Environment and Forests. 

.7. 

Shrot title and commencement. 

These rules may be called the Regional Offices of the Ministry of Environment and Forests (Group "B" Posts) Recruitment Rules 2000. 

They shall come into force on the date of their Publication in the Pfficial 
Gette. Number of posts, classif'jj011 and scale of pay:- 

The number of said posts their classification and scale of pay attached thereto shall be as Specified in column (3) to (4) of the said schedule 

Method of recruitment, age limit and other qualjflctj0 etc- 
	 - 

The mehtod of recruitment age limit, 
qualifications and other matters relating to the said posts shall be as Specified in columns 

(5) to (14) of the aforesaid schedule 
DisquaJjfij0. No perso,i:_ 

Who has entered into or contracted a marriage with a person having a apouse living; or 

Who 
having a spouse living has entered into or cOntracted marriage 

with any person shall be eligible for appointment to any of the said posts provide that 
the Central Government may, if Satisfied that such marriage is permissible under the 

personal law applicable to such person and the other pay to the marriage and that 
rule. there are other ground5 for so doing, exempt any person from the operation of this 

NOTI FICATION 



-: !ower to relax and in Consultation with the Union Public Service Commissioi 

Where the Central Government is of the opinion that it is necessary or expedient s9 t\ 
It may by order, for reasons to be recorded in writing and in consultation with the Uniotk \  
Public Service Commission relax any of the provisions of these rules with respect to any \ 
caiss or category of persons. 

Saving:- 

Nothing in these rules shall affect reservations, relaxation of age limit and other 
concessions required to be provided for the Scheduled Castes, the Scheduled Tribes and 
Other BackWard Classes, the Ex-servicemen and other special categories of persons in 
accordance with th;orders issued by the Central Government from time to time in this 
regards. 

(THE SCHEDULE) 

(G.C.BASUMATARY) 
DIRECTOR 

The Manager 	 I 

Governemnt of India Press 
Mayapuri, Ring Road, 
New Delhi. 



NAME OF POST. 	NO OF 	CLASSII:ICATI 	SCALE OF PAY 	WI IEll ILk 
POST 	ON iIJMrr 	FOR WULTñi I EDUCATIONAL I WHETHER AGE SELECTION J)ECT 	CRUflS. I3ENE1I1 OF AND OTIffiR. AND flY MERIT OR ADDED YRS OF QUALITICATION EDUCATIONAL SIL1c ION- SERVICE. REQUED. FOR QUALIFICATION CLTM- ADMISSIBLE DRECT PRESCRH3EI) FOR SEOR II Y UNDER RULE 30 RECRUITS. DECT OR NON- OF THE CENTRAL RECRUITS WILL SI.I.LCi ION- CIVIL SERVICE APPLY 	THE I)OS.I (IENSION RtThES, _______  CASE OF 

PROMOTJ:;ES (1 	 (2 	 3 	 (4 	 (5) SENIOR 	PERSONAL 	08* 	GENERAl, 	6500-200-1050() 	Noii-Scicctjoii ASSlSTAf 
(6 

NOT AI'PLJcAJ3LE 
(7 

NO NOT 
(9) 

. 	 CENI, NOT 
SEER VICE APPLICABI E APPLICAI3 LE 
GROUP 	B 
GAZETTED 	 - 

MINISTERIAL 

* (2000) SUBJECT TO 
VARLATION 
DEPENDANT 	ON 
WORK LOAD 

Region-jse break up of 
the posts 

I3angalorc(SZ-)-02 
I3hubax1eswar(E7).)2 
Lucknow.(CZ) -02 
Shillong (NEZ)- 02 

El 





a" DEPARrtNrM 
PROMOTION COMMITTJ 
FOR 	CONSlDEp( 
PROMOTION 

I. Additional Inspector Ge)eral 01 
Forests/Joint 	Secretar) 
(Administration), Ministry ol 
Environment 	and 	Forests- 
Chairman 

± JLTAñO f WITH UNION  PUBLIC I 
SECR VICE 
COMMISSION 
NECESSARY WHILE 
APPOINTING 	AN 
OFFICER 	ON V 

 DEPUTATION 

4 

Deputy 	Secretary 
(Administration) Ministry of 
Environment 	and 	Forests- 
Member 

Assistant Inspetor General of 
Forests, Regional Oqice (Head 
Quareter)- Member 

I)eputy Conservator V of Forests 
(Central) of respective regional 
office- Member 

V 	

V 	
VV 

(10) 
Ti  

APPLICABLE FAILING 
WHICH 	BY UDC in the scale of Rs. 4000-6000/. in the respective Regi DEPUTATION 	regular service in the grade. 	 onal office with ten year  

NOTE ::- Where juniors who have completed their qualit\'ing eligibility service are bein 
considered for promotion, their seniors would also be considered provided they are noi 
short of the requisite quali1ring/e1jgjbility service by more than half of such 
qualifyineIjgibjlity service or two years whichever is less and have successfully 
completed their probation period for promotion to the next higher grade alongwith their juniors who have already completed such qualifYing/eligibility service. 

DEPUTATiON 

Officers under the Centi-aJjStata Governjiien 

• 	(a) (I) holding-analogous posts on a regular basis; or 
(ii) with three years  regular service in posts in the scale of Rs. 5000-80oo1 or equivalent; or 

six years regular service in posts in the scale of Rs. 4500-7000/- or equivalent; or 	
V 

(iv) with ten 	ears regular service in posts in the scale of Rs.4000-60001_ or equiva1.nt; and 

I
I NOTE.

ot  
1 Th departmentaj officers in the feeder grade who are in direct line of promotion 

will n be eligible for consideration for appointment on deputation. Similarly, 
dePutatiOnists shall not be eligible for consideration for appointment by promotion. 

I
I NOTE.2 The period of deputation including the period of deputation in another ex-cadre 
I post held immediately preceding this appointment in the same or some other 

of the central Govenimeni shall not onuinarily exceed three years. I The maxiniwn age limit for appointment on deputation shall be not exceeding fifty six 
years as on the closing date prescribed for receipt of application 



ANNEX UM E 

To 	
Date: 17-10-2005. 

The ,AddI.Director(S) 
& HOO,.MOEF,(RO), 
NER, Shillong. 

Sub: 	Judgernent & Order of the Hon,ble High Court in W.P.(C) 
No.6734 of 2004(G), W.P.(C) No.41(5H)/2002 - information 
regarding. 

Sir, 
Referring to the above, I am to say that the Hon'ble High Court has delivered 

Judgement in my favour and upheld the order of the hon'ble CAT. This office, has of 
late, received copy, of the Judgement & Order of the hon'ble High Court as intimated. In 
this connection, it is most humbly and respectfully say that I am the seniormost LDC 
since before 1992 (over S1.No.3 & 4 who were appointed as LDC 1993 & 1995 
respectively) and held the post of U.D.C. duringl992 after conducting DPC & selected by 
Selection Board. My promotion to thepost of Assistant is due from 2002 as per R1R. 

This is for favour of your kind information and necessary action. 

With regards, 
Yours faithfully, 

(S K harjee) 
Copy to: 

The Chief'Conservator of Forests(Central) Shillong, for kind information. 

(S K Bharj e) \ 

ISP-c 
Ditty NO ........ 

GVl OF 
pd ForOd  

&  
01-G0. SLIIUOflØ 

o 

6 2 
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ANtAuPJ- F 

Date: 28-11-2005. 

The Addl.Director 
& HOO, MOEF, 
RO(NER), Shillong. 

1, 

Sub: To consider for promotion to the post of Assistant consequent on the Hon'ble 
High Court order in the W.P.(C) No.6734/2004 dated 23-9-2005 in favour of Shri 
S K Bhattacharjee,LDC. - A request. 

Sir, 

I beg most respectftilly to refer to your letter No.11 -27/96/E-RONE/Vol-I/3 109 dated 
14-11-2005 and to inform you that I was granted Proforma Promotion to the post of UDC 
w.e.f. January 1992 by my the then parent department after conducting DPC. 

In my present office also, I was granted promotion to the post of UDC in the 
past after being duly selected both by the DPC and the Selection Board. 
In view of the facts stated in para I and 2 above, I request you kindly to 
consider to order my promotion to the post of Assistant with çffect from 2002 
when it was due as referred in para 1 and 2 above. 
In this connection, I beg most respectfiully to point out that I am the 
seniormost LDC not beyond 30-10-1992) over applicant nos 3 and 4(Kindly 
refer Hon'ble HC's order) when they were not even appointed in this Regional 
Office. 

With most respectfttl regards. 
Yrs faithfully, 

(S K Bhaitacharjee) 

I. 

1ry i'io........ 
..&t. .'1. ..... 

'VT 	F INDIA 

flristiy 	r'• '•'!• 

u 

To 



ANEcvAc, 
To 	 Date: 27-2-2006. 

The Chief Conservator of Forests(C) 
Govt of India,'Min of Env & Forests, 
Regional Office(NER), 
Shillong. 

Sub: Representation for considerationof promotion to the post of Assistant after 
Giving notional promotion to the post of UDC (which I held duly selected by 
DPC/Selection Board during 1992.) 

Ref: Hon'ble Court's Judgement & Orders. 

Most respected Sir, 

Most humbly and respectfully, I beg to invite a reference to your office order 
No.1 1-27/96/E-RONE/vol1/4595..98, dated 8-2-2006 and respectfully state as follows: 

Ijoined as LDC in 1980 and confirmed in service as LDC in 1989 and by fact 
thereof I am the seniormost LDC in your office. 
My absorption in your office has taken effect from 30-10-1992. 
I was originally promoted UDC in your office w.e.f. 1992. Hence, my 
promotion tohe, post ofJJDC has fallen due from 1992 as per the Hon'ble 
Courts orcirT 	5i&thion to the post of Assistant due from 2002 as per 
RIRules. 
Smti J Lyngkhoi and Shri M P Rimal, both LDC(Promoted to officiate UDC 
during 2002 and 2005 when the case was subjudice before the Hon'ble Court) 
are juniors to me more than 1 3thirteen) and 1 5(fifteen) years respectively. It 
was mentioned that the officiating promotion were subject to outcome of 
WP(C) NO.41(SH)/2002 of Gauhati High Court. 
I beg most respectfully to point out that in your office letter No.11-27/96/F-
RONE/Vol-1/538, dated 9-5-2005(In reply to my representation dated 25-4- 2005 and 26-4-2005), it was mentioned that the Ministry had asked to take 
action for promotions. 
In the circumstances, facts and premises I beg to pray as follows: 
(a) My promotion to the post of Assistant after giving me notional promotion 

to the post of UDC which post I was initially promoted in 1 in this 
Regional Office (after duly conducted by DPC/Selection Boar)Ywas also 
granted Proforma Promotion to UDC w.e.f. 1992) may kindly be 
considered w.e.f. January 2002 with all consequential benefits as per rules. 

In this connection, I respectfully enclose a copy of Hon'ble SC's order on 
'Employees Promotion Rights' for your kind perusal (subject to look over 
Newspaper for confirmation of authentication). 
I am suffering from my promotional benefits for long. I pray that you may be 
graciously pleased to pass orders on my prayer contained in Para 6 abo'e at 
the earliest thereby finally ending my sufferings and mental agonys. 

GOVT OF IDIA 
4ni ty & Envionnt AnJ For 

naI OicL Shmw 

e:! 



And for this act of your high kindness, my family and I shall 
remain in deep debt of gratitude to you and to your administration forever. 

With deep respectful regards, 

Enclosures: 

The Sentinel, dated 8-9-2000 
On Employees Promotional 
Rights. 
Ministry's Letter No. 

• 4-1/89-RO(HQ), dated 
2-8-1996. 

Yours faithfully, 

Z-( 4SBha6ttach)arj 
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NotthEaerñ 

No.11 -27/96/E-RONE/V0j /iicy 

To 
- 

Shillóüg 

rin i i thIattacharjee 	- 

LDC 
MOEF, Shillong 

Sub Convemng of DPC for promotion 
- your representation dated 8-6-2006 regarding 

With, reference to above subject, I am directed to state that this office has already requested the Ministry for Convening of DPC for Consideringyour PiIflOIiOii1o4-he post of UDC-j--th-e- 	of Assistant. This is for your information. 

(R.&ga) 
Deputy Conservator of Forests (C)' 
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A NNEXUAE -I 
To 	

Date: 8-8-2006 

The Head of Office, 
Ministry of Environment & Forests, 
Govt of India, Regional Office (NER), 
Shillong - 793 003. 

Sub: UNDUE DELAY IN ORDERING PROMOTION TO THE POST OF 
ASSISTANT BY GIVING NOTIONAL PROMOTION TO THE POST - OF UDC. 

Sir, 
I beg most respectfully to invite your kind attention to your letter 

No.11 -27/96/E-RON/VQL4J/1 154, dated 6th July,2006 in which I was 
informed that a DPC meeting is being convened for considering my 
promotion. The proposed DPC meeting was held on 31St July, 2006. My case 
for promotion is pending for long years for which I have no responsibility. 
Delay in ordering my promotion over so many years has caused me 

- mental agony, and humiliation since my juniors were promoted 
earlier to me. Justice requires that in ordering my promotion, no further 
delay is made. 
2. 	I have already put in about 26(twenty six) years of Govt. service 

and now in the last part of my service career. Normally, a promotion from 
the post of LDC to the next higher post is to be ordered within a period of 
8(eight) years which has long years back completed by me. 
3. 	I beg therefore earnestly pray that you would be kind enough to 
look into my case for promotion personally and secure me my promotion at 
the earliest. I personally will expect my promotion order in ab.®tttto-1. 

With respectful regards, 

Yours faithfully, 

(S K Bjee) 



A KNEXVAE- T 

Date: 29-8-06. 

The Regional Chief Conservator of Forests, 
Govt of India, MOEF, RONER), Shillong. 

Sub: 	Prayer for forwarding representation to the Joint Secretary 
(Grievance); TMin of Env & Forests, New Delhi, in connection 
extra-ordinary delay of overdue two promotions in respect of 
Shri S K Bhattacharjee,LDC - regarding. 

Respected Sir, 	 I  
Referring to the above, I beg most respeótfully to request you 

kindly to forward my representation (enclosed herewith) to the Joint 
Secretary(Grievance), Govt of India,'Min of Env & Forests, New Delhi, in 
connection with extra-ordinary delay in issuing orders of overdue two 
promotions and oblige. 

With high regards, 

Enclo: As stated. 
Yours faithfully, 

4Sahlathe 

L-1' 
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BY SPEED POST 

To Date: 29-8-2006 
The Joint Secretary(Grievance), 
Govt. of India, Ministry of Environment & Forests, 
Paryavaran Bhavan, CGO Complex, Lodi Road, 
NewDelhj- 110003. 

(THROUGH PROPER CHANNEL) 

Sub: INORDINATE DELAY IN ORDERING PROMOTION TO THE POST 
OF ASSISTANT BY GIVING NOTIONAL PROMOTION TO THE POST 
OF UDC, IN RESPECT OF SHRI S K BHATTACHARJEE, LDC, MOEF, 
RO (NER), SHILLONG. 

Ref: 	(1) Hon'ble Central Administrative Tribunal, Gauhati Bench, order 
dated 24-7-96 & 18-11-96 in O.A No.128/96 (Annexure-]I). 
2) Hon'ble Central Administrative Tribunal's Judgement & Order 

dated 22-8-200 1 in O.A. No.227 of 2000 (Annexure-II). 
(3) Hon'ble Gauhati High Court's Judgement & Order dated 23-9- 
2005 in W.P.(C) No.6734 of 2004(G)/W.P.(C) No.41 (SH)/2002, 
(Annexure.- III) 
4)Govt. of India, Ministry of Environments, Letter No.14-3/99- 
RO (HQ), dated 23-1-2006 directing to comply with the Hon'ble 
Gauhati High Court Order dated 23-9-2005 (Annexure-IV). 
(5) Seniority list of LDCs of the Ministry of Env. & Forests, 
Regional Office (NER) at Shillong issued under office order 
No. 11 -27/96/ERONE/Volj/45959, dated 8-2-2006 (Annexure-
V). 

1(6) My representation dated 8-8-2006 to the MOEF, RO (NER), 
Shillong, (Annexure-VI). 

J7)MOEF, RO (NER), Shillong, order No.13-22/2000/E 
RONE/181-85, Dated 15-4-2005 in regard to the date of entry in 
Govt. Service, (AnnexureVij). 

Most respected Sir, 

I, your humble subordinate in your Regional Office at 
Shillong beg to state and submit as under:- 
1. 	 As will be seen from column 3 of the table in Annexure- 

Contd ...2... 
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VII, hereto this representation, I entered Central Govt. Service on 1-8-1980, 
and have by now put in 26(twenty six) years of service as LDC without any 
promotion so far. 

In your Regional Office at Shillong, there are two UDC posts 
and although I am the senior most amongst all the two officiating UDCs, my 
promoti9n to the post of UDC has not yet been ordered. 

Meanwhile, my promotion to the post of Assistant has also 
become overdue. As already stated, I was appointed in Central Govt. Service 
in 1980, I was granted 'Proforma Promotion' in the past way back in 
January 1992. 

Although, about a year has passed, after the Hon'ble High 
Court passed its Judgement & Order in my favour, my promotion initially to 
the post of UDC and then to the post of Assistant has not yet been ordered. 
Meanwhile, the DPC has also been held on 31-7-2006 and my promotion has 
been recommended. Despite all these, my promotion first to UDC and then 
to the post of Assistant have yet to be ordered by the Competent Authority. 

In this connection, it is respectfully pointed out that two 
of my very junior LDCs (Annexure-V), namely, Smti J Lyngkhoi (13 years 
junior to me) and Shri Moti Prasad Rimal (15 years junior to me) were given 
OUT-OF-TURN and conditionally officiating promotion to the post of 
UDC. Smti J Lyngkhoi was promoted in 2002 and Shri Moti Prasad Rimal 
in 2005, which was subject to the outcome of the case in the Hon'ble High 
Court (Office L/No.13 -25!20041B-RONE/ 194-98, dated 15-4-2005.) These 
two officiating promotions were ordered during the pendency of the Court 
Case and both the incumbents (also a party of the case) are holding the posts 
till date. The Hon'ble Central Administrative Tribunal in their Interim Order 
dated 24-7-1996 and 18-11-1996 had ordered to keep one post of UDC 
vacant till finalization of the case (Annexure-II). 

In view of the facts stated in Para 5 above, I am feeling 
very sad and humiliated having been still retained as LDC. As already 
stated, I am the senior most LDC over other two employees (Annexure-V) 
who are 13 and 15 years juniors to me. Having had put in 26 years of service 
as LDC, I am now at the last part of my service career. 

'i Conta ... 3... 
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I beg most respectfully pray and request you to order 
my promotion to the post of UDC and to the post of Assistant, both of which 
fell due for long years, without any further delay. 

With high regards, 

Yours faithfully, 

/'Bhharj} 
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To 
	 Date: 18-9-2006. 

The Head of Office, 
Govt of India, MOEF, 
RO(NER) I  Shillong. 

Sub: Prayer for immediate ordering of promotion of Shri S K 
Bhattacharjee,LDC,to the post of UDC consequent on the 
Hon'ble High Court's judgement and Order dated 21-9-2005 in 
his favour. 

Sir, 
Most respectfully I am to state that although about a year has 
passed after the Hon'ble High Courtassed their judgement & 
order referred to above, in my favour, my promotion to the. 
post of UDC has not yet been ordered. Meanwhile, the Govt of 
India, in their letter No.14-3/1993-RO(HQ), dated 6-9-2006 has 
allowed me promotion to the post of UDC w.e.f. 15-6-1997. The 
Govt of India in their said letter has requested your office to 
order my promotion 'immediately'. The Govt order was 
received on 6-9-2006 itself. 
It is most respectfully bring to your kind information that (a) 
The hon'ble Court had ordered to keep vacant one post of UDC 
in the past(Kindly refer order of the htrn'ble Court available in 
office)., (b) The junior most LDC (who is 15 years junior to me) 
was conditidnally promoted to off g. UDC in April,2005, during 
pendency/subjudice of the case, which was subject to the 
outcome of the Judgement & Order of the hon'ble High. Court 
(Kindly refer order No.13-25/2004/ E-RONE/ 194-98, dated. 15-
4-2005, available in office). 

It is fervently prayed and most humbly requested you kindly to 
look into my promotion matter and be kind enough to coisider 
to issue order within 2-3 (two to three) days if possible to avoid 
further prolongation of my mental agony and humiliation 

glary 

c 
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arising out of my very junior two collegues Ouniors to me about 
13/15 years) holding higher post of UDC while .1 still continue 

as LDC. 

Withdeep and respectful regards, 

Yours faithful 

(SKBhiee) 

Copy to: 
The Regional Chief Conservator of Forests, MOEF,RO, 
(NER), Shillong, for kind information. 

	VacharjeeS K Bha) 

-- 	- 	--------- 	 - 	------.--. 	- r 
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GOVERNMENT OF INDIA 
MINISTRy OF ENVIRONMENT AND FORESTS 

NORTH EASTERN REGIONAL OFFICE 

Dated 25-9-2006 
No.1 1-27/96/ERONENoi I 

 

0F1'ICE OR!)ER 

Witlreference to Ministry's letter F.No.14-3/1993R0(HQ) dated 6-9-2006 and 
in terms of the minutes of DPC held in the Ministry on 3 1-7-2006, Shri S.K. 
Bhattacharjee, LDC is hereby promoted to the post of UDC w.e.f. 15-6-1997 in the pay 
scale of Rs.4000-1 00-6000/-. 

(13.N. iha) 
Copy to: 	 Chief Conscrator of Forests (C) 

Shri A.K. Johari, Director (Admn.), Ministry of Environment & Forests, 
Paryavaran Bhavan, CGO Complex, Lodhj Road, New Delhi - 110003 for 

• 	information. 
The Pay & Accounts Officer, Ministry of Environment & Forests, Paryavaran 
Bhavan, CGO Complex, Lodhi Road, New Delhi - 110 003. 
Director (FC & ROHQ), Ministry of Environment & Forests, Paryavaran 13havan, • 	CGO Complex, Lodhi Road s  New Delhi * 110003 for inforntion, 
Shri S.K. Bhattacharjee, UDC, MoEF, RO, Shillong. 

5. 	DPC file. 

Chief Conservator of Forests (C) 

'L2 4  J 	
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- 793 003 
UPLANDS 'ROADs LAITUMKHRAH SHILLONG - 793 003 

/TeI :'(0364) 2227673 2227929 2227565 2306088 2502278; 
rcrIFax(0364) 2227673 
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( 	 GOVERNMENT 00 INDIA 
MtNISTRY OF ENVIRONMENT & FORESTS 

- 	14-3/I 993LR0(HQ) 
Dated:- 6109/2006 

To.. 	* 
- 	Shri R.L. Sanga, IFS 

DeputyConervator of Forests 
R'egional Offiqe (NEZ), 

L 	 Muiistry of Env. & Eore.ts, 	 1 

- 	 / 	Uplands Road, Laituiokhrah, 
• .; 	Sh11ong-.793003 	- 

-- Phone No, (0364) 2227673 

Subject - 	Promotion of Shri S K. Bhattacharjce, horn the potpf LDC to UDC 
in RO, M0EFt/Shillong..rcgardsng 

	

- Sir - 	 - 
'- 	 - 

- 	Reference to your letter No 13-25I2004fE-rtOr4pJ578 dated 3-8-2006 on 
1xe subject nl,ted above and in this context Iam directed to inform you that the 
compcèntnthority in the Ministry has decided to allow promotion to Shri S K -- 
Bhatipharjee, LDC in the Regional Office, MoE, Shillong to the post of Upper . Division Ocrk (UDC) w e f 15-06-1997 in terms of the minutes of DPC held in the 

4 MoEF, New Delhi on 31/07/2006 'The order's of promotion of Shri S K Bhatthcharjee 
- may Idnfly be issued knqediately unerintimaticjn.this Ministry 

 
I 	 . 	.. 

	

1 	
Yours faithfully, 

(1U .DCrrA)  

- 	- 	 Technical Officer (Forestry), RO(1XQ) 

- 	 - 	 r 
• 	
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MirustrY of EnvirOflfllOhut & I oretS 
Regional Office (eadqarter3) 
............... 

paryaVaran I3haWaII, 
CGO Complex, Lodi Road, 
New Delhi-110- 3  

Dated the 2nd AUSUSI-, 1 
No. 4-1/89-R0(HQ)

996 

To 

The Chief Conservator of Forests(C), 
Regional Office(NEZ), 
Upland Road, Latuumkhrah ,  

shillong. 
Fax No. : 0364227673 

Subject :- 	
DPC for filling UP the post of UDC on depUtati0n. 

Sir, 	 - 
I an directed to refer to your fax 

rn essage No. 13_7/94/E110 

NE/I001 dated 30.7.96 on the subject cited above and to say that the in his parent 
earlier servic period of hri S.K. BhattaChariee, LDC,  
department, should also be included while considering his case for 

proiuotiOfl to the post of UDC. 

Yours faithfullY, 

(S.K. SiiñAWAT) 
ASSTT. INSPECTOR GENERAL OF FORESTS 

4 

--- 
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AN6xv1N. 
To 

The Head of Office, 
Govt of India, Min of Env &'Forests, 
Regional Office(NER), Upland Road, 
Shillong-3. 

Sir, 
I beg most respectfully to state that I have been granted promotion to the 

post of UDC retrospectively w.e.f. 15-6-1997. It appears that as 'per rule my promotions 
for the post of UDC requires to be made effective from January 1992 (when I was 
promoted to UDC by this office and also awarded Proforma Promotion ), and for the 
post of Assistant is due from 2002 (Kindly refer my representation dated 27-2-2006 
alongwith other representations submitted to office). The matter was discussed earlier in 
the recent past and I was advised to pursue the matter with the higher authority to redress 
my grievance for the aforementioned matter. It is therefore respectfully stated that I 
desire to pursue with higher authority for settlement the aforementioned matter. 

2. 	It is respectfully bring to your kind information that I shall pursue the matter 
to the highauthority'iñce I have been suffering for long to get my due benefits. This is 
for favour of your kind information. 

With, high regards, 
Yours faith lly, 

(S ea 	 ee 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 	 zt 

• 	 GUWAHATI BENCH GUWAHATI 

OA NO. 52/2007 

SHRI S. K. BHATTACHARJEE 	 ' 
• 	 . PLIC ANT 	 VL2 _0 

-VERSUS- 	 - 

UNION OF INDIA & OTHERS  

RESPOENTS 

IN THE MATTER OF 	 J 
Written statement submitted by the respondents 

• 	1) That the respondents have received copy of the OA, have gone through the same and 
understood the contentions made therein. Save and except, the statements, wbkh are 

specifically admitted herein below, rests may be treated as total denial The statements, 

which are not borne on records, are also denied and the applicant is put to the strictest 
proof thereof. 

That with regard to the statement made in paragraph 1 to 3 of the OA, the respondents 

beg to offer no comment. 

That with regard to the statement made in paragraphs 4.1 of the OA, the respondents 

beg to submit that the applicant is presently working as UDC in the office of the 
Respondent No.2. 

That with regard to the statement made in paragraph 4.2 of the OA the respondents beg 
to submit that the applicant joined the office of the Respondent No. 2 as LDC on 
15.6.1089 on deputation for a period of three years from North Eastern Police Academy 
which was later extended by another two years. He was permanently absorbed in the 
office of the Respondent No. 2 as per judgment of the Hon'ble CAT Guwahati Bench 
in OA No. 227/2000 dated 22.8.2001 and upheld by the Hon'ble Guwahali High Court 
in WP (C) No. 6734/2004 dated 23.9.2005 and the date of absorption of the applicant 
was reckoned as 30.10.1992. 
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That with regard to the statement made in paragraph 4.3 of the OA, the respondents beg 

to submit that the applicant was given adhoc promotion to U1)C during his deputation 

period of six months and thereafter from the 14.10.1992 for a period of six months. The 

applicant was again given adhoc promotion from 15.12.1992 till 13.6.1993 while he 

was still on deputation to the office of the Respondent No. 2. The applicant was also 

granted promotion on adhoc basis to the post of UDC by his parent department i.e. 

North Eastern Police Academy with effect from 4.1.1992 to 30.9.1993 and again from 

7.8.1995 to 2.4. 1996. 

Copies of the aforesaid letters datedlO.3.1992, 

14.4.1992,14.10.1992,5.1.1993 and 5.7.1996 

are annexed herewith and marked as 

Annexure Al, A-il, A-il1 A-IV & A-V 

respectively. 

That with regard to the statement made in paragraph 4.4 of the OA, the respondents beg 

to submit that while still holding the post of UDC on adhoc basis, he requested for 

reversion to the post of LDC on 17.9.1993 to enable his absorption in the Office of the 

respondent No.2. Accordingly the applicant was reverted to the post of LDC w. e. f. 

1.10.1993. The Ministry vides letter-dated 24.10.1993 extended the deputation period 

of the applicant for the fifth years w. e. f. 15.6.1993 to 31.3.1994. Before the expiry of 

the deputation period the applicant flied OA No 43/1994 in the Hon'ble CAT, 

Guwahati which was disposed of vide order. dated 3.10.1994 leaving it to the 

respondents therein to sympathetically consider his request for permanent absorption. 

The parent department namely NEPA, thereafter issued a NOC doe permanent 

absorption of the applicant in the office of Respondent No. 2 vide memo dated 

29.12. 1994 in response to MoEF, RO, Shillong letter dated 1.12.1994 NEPA vide order 

dated 13.5.1995 directed the applicant to report immediately which was assailed by him 

filing another OA No. 68/1995 bçfore the Hon'ble CAT, Guwahati Bench wherein vide 

interim order dated 22.2.1995 the Hon'ble Tribunal left open to the applicant to join his 

parent department without prejudice to his claim for absorption in the borrowing 

department. The said OA was disposed of vide judgment and order dated 18.10.1995 

directing the respondents therein to consider the case of the applicant for absorption in 

the borrowing department permanently in the light of the said judgment. MoEF, RO, 
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Shillong vide order dated 20.3.1996 permanently absorbed the applicant against the 
vacant post of LDC w. e. f. the date of issuance of the said order which was however 

been modified vide order dated 17.4.1996 to the effect of the permanent absorption 

would be operated form the date of joining his duty. The applicant again moved the 
Hon'ble Tribunal assailing the prospective absorption in the parent department in OA 

No. 128/96 which was disposed of vide order dated 21.1.1999 directing the respondents 

therein i.e. the borrowing department to consider the case of the applicant for 

permanent absorption with retrospective effect. The Chief Conservator of Forests 
(Central) on the basis of the direction issued by the Hon'ble Tribunal in the said order 

dated 21.2.1999 vide order dated 9.4.1999 held that the order of absorption of the 
applicant was to be determined with effect from 13.2.1995 i.e. the date on which the 

repatriation to the parent department was passed by the borrowing department, on the 
ground the applicant was absorbed in the borrowing department not in public interest 

but as per his request and therefore his past service in the parent department cannot be 

counted for the purpose of detemuning the seniority in the borrowing department after 
absorption in view of the Office Memorandum dated 29.5.1986 issued by the Govt. of 

India. Ministiy of Personnel Public Grievances and Pensions. However, taking the date 

of absorption as 13.2.1995 i.e. the date when the order of repatrialion was passed by the 
borrowing department; the applicant's seniority was fixed below the other LDCs. The 
applicant being aggrieved filed an appeal against the said decision in OA No. 227/2000 
before the Hon'ble CAT, Guwahati Bench,, which was disposed of vide order dated 

22.8.200 1 directing that the applicant's date of absorption cannot be lowered beyond 
30.10.1992. 

Copies of the aforesaid letters dated 
17.9.1993, 24.10.1993 and 29.5.1986 are 
annexed herewith and marked as 

Annexure- A-Vi, A-Vll and A-Vlll 
respectively. 

That with regard to the statement made in paragraphs 4.5 of the OA, the respondents 
beg to submit that the respondents preferred a Writ Petition before the Hon'ble Gauhati 

High Court being WP(C) No .42(SH)/2002 in the Shillong Bench challenging the order 
of Hon'ble CAT, Guwahati bench 

I dated 22.8.2001 in AO No. 227/2000. The Writ 
Petition No. 41(SH)/2002 was later transferred to Gauhati High Court, Principal Seat at 
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Guwahati and renumbered as WP(C) No. 6734/2004(0). The Hon'ble High Court 

dismissed the above Writ Petition vide order dated 23.9.2005 and the Judgment and 

order dated 22.8.2001 passed by the Hon'ble CAT, Guwahati in OA No. 227/2000 was 

upheld and directed the respondents to refix the inter-se-seniority of the applicant 'is-â-
vis other LDCs by taking into account the past services rendered by the applicant in the 
parent department i.e. North Eastern Police Academy. 

8) That with regard to the statement made in paragraph 4.6 of the OA, the respondents beg 

to submit that the recruitment rules provides 8 years of regular service in the post of 

LDC to be eligible for promotion to the pots of UDC. However, keeping in view the 

direction of the Hon'ble Gauhati Court in WP(C) No. 6734/2004(0) wherein the 

Hon'ble High Court upheld the judgment of Hon'ble CAT in OA No. 227/2000 which 

directed the applicant's date of absorption cannot be lowered down beyond 30.10.1992 

and accordingly directed the respondents to reflx the inter-se —seniority of the applicant 

vis-à-vis LDCs by taking into account the past services rendered by the applicant in the 

parent department. The respondents issued the seniority list of LDCs vide Office Order 
No. 11-27/961E-RONE/4595-98 dated 8.2.2006 wherein the applicant was made the 
senior most LDC with effect from 30.10.1992 as the date of absorption and the date of 

appointment to the grade of LDC in MOEF, RO, Shillong was reckoned as 15.6.1989 

i.e. the date on which he joined MoEF in the post of LDC (on deputation). The seniority 
of the applicant was regulated in accordance with the Ministry of Personnel OM No. 

200220/7/80-Estt (I)) dated 29.51986 which provides that- 

In case of a person who is initially taken on deputation and absorbed later (i.e. 

where the relevant recruitment rules provide for transfer on deputation/transfer), his 
seniority in the grade in which he is absorbed will normally be counted from the date of 

absorption. If he had, however, been holding already (in the date of absorption) the 
same or equivalent grade on regular basis in his parent department, such regular service 
in the grade shall also be taken into account in fixing his seniority, subject to the 
condition that he will be given seniority from 

- the date he has been holding the post on deputation 

- the date from which he has been appointed on regular basis to the same or 
equivalent, which ever is later. 



Accordingly in pursuant to Ministry of Personnel OM dated 29.5.1986 the 
respondent absorbed the applicant in the post of LDC from 30.10.1992. However 

since the applicant has been holding the equivalent post of LDC on the date of 

absorption his seniority has been reckoned from 15.6.1989, i.e. the date on which he 

has been appointed on deputation to the post of LDC. Accordingly, the applicant 
was promoted to the post of UDC w. e. f. 15.6.1997, i.e. after completion of 8 years 

regular service in the post of L])C vide Ministry of Enwonxnent and Forests; Govt. 

of India letter No. 14-3/1993-RO (HQ) dated 6.9.2006. 
Copies of the order dated 8.2.2006 and letter 
dated 6.9.2006 are enclosed herewith and 

marked as Annexure- A-DC and A-X 

respectively. 

9) That with regard to the statement made in paragraph 4.7 of the OA, the respondents beg 

to submit that the applicant was given adhoc promotion to UDC by Respondent No. 2, 

on the recommendation of Selection Committee being constituted for considering 
recommendation of deputationists and not by Departmental Promotion Committee 

which considers matters related to regular employees during his deputation periods 

from 14.1.992 for a period of three months and from 14.4.1992 for a period of six 

months and thereafter from 14.10.1992 for period of six months. The applicant was 

gains given adhoc promotion from 15.12.1992 td 13.6.1003 while he was still on 

deputation. The applicant was also granted Performa promotion on adhoc basis to the 

post of UDC by his parent department i.e. north Eastern Police Academy with effect 

from 4.1.1992 to 30.9.1993 and again from 7.8.1995 to 2.4.1996 i.e. the date of his 

release from his parent department for joining MoEF, RO, Shillong in the post of LDC 
on absorption. Since the applicant has been holding the equivalent post of LDC on the 

date of absorption his seniority has been reckoned from 15.6.1989, i.e. the date on 

which he has been appointed on deputation to the post of LDC. Accordingly, the 
applicant was promoted to the post of UDC w. e. f. 15.6.1997 i.e. after completion of 8 
years regular service in the post of LDC vide Ministry of Environment and Forests, 

Govt. of India Letter No. 14-3/1993-RO(HQ) dated 6.9.2006. The applicant submitted a 
representation dated 17.10.2005 requesting the respondents to promote him to the post 
of Assistant w. e. f. 2002. It is submitted that sinc3e the applicant has been absorbed 
w.e. f. 30.10.1992 as per his request in OA No. 227/2000 and since the applicant was 



holding equivalent post of LDC on the date of absorption his seniority has been 

reckoned from 15.6.1989, i.e. the date on which he has been appointed on deputation to 

the post of LDC in MoEF, RO, Shillong. The Recruitment Rules 1992 stipulates 8 years 

regular service in the post of UDC to be eligible for consideration against the post of 
Assistant is prescribed by Recruitment Rules 2000 for group B posts. As suàh the 

applicant will be eligible for consideration against the post of Assistant only after 
15.6.2007. Since the applicant has not completed the mandatory requirement of 10 

years regular service in the post of UDC as per Recruitment Rules 2000 for group B 

posts, he cannot be considered for the post of Assistant. The appointment of the 

applicant in the post of UDC (on deputation) w. e. f. 15.12.1992 to 13.6.1993 was 
purely of transitory and temporary nature; as such he has no claim over the officiating 
post. 

That with regard to the statement made in paragraph 4.8 of the OA the respondents beg 

to submit that since the applicant has not completed and fulfilled 10 years of regular 

service in the post of UDC, i.e. the requisite period for eligibility to the post of 
Assistant, his request cannot be considered at the moment. He will qualify for 

consideration to the post of Assistant only after 15.6.1007 i.e. the date of completion of 

10 years of regular service on the post of UDC as per Recruitment Rules 2000 for 
Group B posts. it is admitted that the applicant was granted proforma promotiori to the 
post of UDC by his parent department; however the applicant was relieved by his 

parent department to join MoEF, RO, Shillong in the post of LDC on absorption as per 

direction of the Hon'ble CTA. Guwahati in OA No. 68/95. As such the applicant has 
not complied with the mandatory 10 years of regular service in the post of UDC to be 
eligible for the post of Assistant as per the requirement of Recruitment Rules 29000 for 
group B posts. 

I' 

A copy of the Recruitment Rules 2000 is 
annexed herewith and marked as Annexure-
A-XI. 

That with regard to the statement made in paragraph 4.9 of the OA, the respondents beg 
to submit that the applicant does not fulfill the eligibility for the post of Assistant due to 
the reasons stated in paragraph 10 of the Wntten Statement. 
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That with regard to the statement made in paragraph 4.10 of the OA, the respondents 
beg to submit that the respondent No.2 requested the MoEF, New Delhi to convene 

DPC for considering the case of applicant for the post of UDC vis-a-s to examine his 
request for consideration for the post of Assistant. 

That with regard to the statement made in paragraph 4.11 of the OA, the respondent beg 

to submit that Departmental Promotion Committee meeting was held on 3 1.7.2006 at 

New Delhi which recommended the promotion of the applicant to the post of UDC w. 

e. f. 15.6.1997 assigning seniority in the grade of U)C w. e. f. 15.6.1989 in pursuance 

to the direction of the Hon'ble High Court, Guwahati dated 23.9.2005 in WP (C) No. 

6734/2004 and Ministry's letter No. 14-3/99-RO (HQ) dated 23.1.2006. Accordingly, 

the applicant was promoted to the post of UDC w. e. f. 15.6.1997 vide office order No. 
11-27/96fE-RONEIVoI.1/2232-36 dated 25.9.2006 as per the approval conveyed by the 

Ministry vide letter No. 14-3/1993/RO (HQ) dated 6.9.2006. 
A copy of the office order dated 25.9.2006 is 

annexed herewith and marked as Annexure-
A-Xll. 

That with regard to the statement made in paragraph 4.12 of the OA, the respondents 

beg to submit that the respondents have nothing to comment due to the reasons stated in 
foregoing paras. 

15).That with regard to the statement made in paragraph 4.13 of the OA, the respondents 

beg to submit that the applicant's case for promotion to the of UDC was considered and 
approved by the DPC meeting held on 3 1.7.2006 and was promoted to post of UDC 
w. e. f. 15.6.1997 vide office order No. 11-27/961E-RONE1VoI.112232 dated 25.9.2006. 

That with regard to the statement made in paragraph 4.14 of the OA, the respondent beg 
to submit that as per the approval conveyed by the Ministry the respondents No. 2 
issued the promoted order in favour of the applicant to the post of UDC w. e .f. 
15.6.1997 vide Oflice Order No. 11-27/961E-R6NE!Vol.112232-36 dated 25.9.2006. 

That with regard to the statements made in paragraphs 4.15 of the OA, the respondents 
beg to submit that the applicant has been holding the equivalent post of [DC on the 
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date of absorption i.e. 30.10.1992 as his seniority has been reckoned from 15.6.1989, 

i.e. the date on which he has been appointed on deputation to the post of LDC as per 

Ministty of which he has been appointed on deputation to the post of LDC as per 

Ministry of Personnel OM dated 29.5.1986. Accordingly, the appointed was promoted 

to the post of UDC w. e. f. 15.6.1997, i.e. after completion of 8 years regular service in 

the post of LDC vide Ministry of Environment & Forests, Govt. of India Letter No. 14-

3/1993-RO (HQ) dated 6.9.2006. The Ministry of Personnel OM dated 29.5.1986 

provides that- 
In case of a person who is initially taken on deputation and absorbed latter (i.e. 

where the relevant recruitment rules provide for transfer on deputationl transfer), his 

seniority in the grade in which he is absorbed will normally be counted from the date of 
absorption. If he has, however, been holding already (in the date of absorption) the same or 

equivalent shall also be taken into account in fixing his seniority, subject to the condition 

that lie will be given seniority from 
- the date he been holding the post on deputation 

or 
- the date from which he has been appointed on a regular basis to the same or 

equivalent grade in his parent department, whichever is later. 

Accordingly in pursuant to Ministry of Personnel OM dated 29.5.1986 the 
respondent absorbed the applicant in the post.. of post of LDC on the date of 

absorption his seniority has been reckoned from 15.6.1989, i.e. the date on which he 

has been appointed on deputation to the post of LDC. Accordingly, the applicant 
was appointed on deputation to the post of UDC w. e. f. 15.6.1997, i.e. after 

completion of 8 years regular service in the post of LDC vide Ministty of 
Environment &Forests, Govt. of India Letter No. 14-3/1993-RO (HQ) dated 

6.9.2006. 

18) That with regard to the statements made in paragraph 4.16 of the OA, the 

respondents beg to submit that the applicant has been holding the equivalent post of 

LDC on the date of absorption i.e. 30.10.1992 as his seniority has been reckoned from 

15.6.1989, i.e. the date on which he has been appointed on leputa1ion to the post of 

LDC as per Ministry of Personnel OM dated 29.5.1986. Accordingly, the applicant was 

promoted to the post of UDC w. e. f. 15.6.1997, i.e. after completion of 8 years regular. 

service in the post of LDC vide Ministry of Environment & Forests, Govt. of India 



letter No. 14-3/1993-RO (HQ) dated 6.9.2006. The applicant has not completed and 
fuliilled 10 years of regular service in the post of UDC, i.e. the requisite penod for 

eligibility to the post of Assistant, as per the Recruitment Rules 2000 for Group B 

posts, his request cannot be considered at the moment. He will quality for consideration 
to the post of Assistant only after 15.6.2007 i.e. the date of completion of 190 years of 
regular service in the post of UDC as per the requirement of Recruitment Rules 2000 
for Group B posts. it is admitted that the applicant was granted proforma promotion to 
the post of UDC by his parent department, however the applicant was reliewd by his 
parent department to join M0EF, RO, Shillong in the post of LDC on absorption as per 

the direction of the Hon'ble CAT, Guwahati in OA No. 68/95. The applicant has not 

completed the requisite 10 years of regular service in the post of UDC to be eligible for 
the post of Assistant as such his request cannot be entertained at the moment. 

That with regard to the statement made in paragraph 4.18 of the OA, the respondents 
beg to reiterate and reaffirm the statement made above paragraph. 

That with regard to the statement made in paragraph 4.19 of the OA, the respondents 
beg to submit that there are vacancies of Assistant in the office of the Respondent No. 2 

at present. However the applicant cannot be considered for the post of Assistant at the 
moment as he has not fulfilled the essential requirement of completion of 10 years of 

regular service in the grade of UDC for the post of Assistant as per the mandatory 
requirement provided by the Recruitment Rules 2000 for Group B posts. 

That with regard to the statement made in paragraph 5.1 of the OA, the respondents beg 
to submit that applicant was given adhoc promotion to UDC by Respondent No.2, on 

the recommendation of Selection Committee being constituted for considering 
recruitment of deputationists and not by Departmental Promotion Committee which 

considers matters related to regular employees during his deputation periods from 
14.1.1992 for a period of three months and from 14.2.1992 for a period of six months 
and thereafter from 14.10.1992 to fro a period of another six months. He was given 
adhoc promotion from 15.12.1992 till 13.6.1993 while he was still on deputation. The 
applicant was also granted proforma promotion on adhoc basis to the post of UDC by 
his parent department i.e. North Eastern Police Academy with effect from 4.12.1992 to 
30.9.1993 and again from 7.8.1995 to 21411996, i.e. the date of his release from his 
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parent department for joining MoEF, RO, Shillong in the post of LDC on absorpijon 
vide NEPA letter date 30.3.1996. Since the applicant has been holding the equivalent 
post of LDC on the date 30.3.1996, his seniority has been reckoned from 

15.6.1989, i.e. 
the date on which he has been appointed on deputation to the post of LDC. 

Accordingly, the applicant was promoted to the post of UDC w. e. f. 15.6.1997 i.e. after 
completion of 8 years regular service in the post of LDC vide Ministry of Environment and Forests, Govt. o India letter No. 1 4-311993-RO (HQ) dated 5.9.2006. 

22) That with regard to the statement made in paragraph 52 of the OA, the respondenta beg 
to submit that the applicant.was appointed as UDC, 

W. e. f. 15.12.1992 to 13.6.1993 on 
deputation basis by the respondent No.2 on the recommendation of the Selection 

Committee being constituted fro recruitment of staff on deputation basis, while the 
applicant was working as LDC on deputation to the office of the respondent No.2, vide 

letter dated 5.1.1993 was purely of transitory nature as uch he cannot claim 

rightlsenionty over officiathig post. As already stated in the foregoing paras the 

applicant has been holding the equivalent post of LDC on the date of absorption his 
seniority has been reckoned from 15.6.1989 i.e. the date on which he has been 

appointed on deputation to the post of LDC. Accordingly, the applicant was promotes 
to the post of UDC w. e. f 15.6.1997 i.e. after completion of 8 years regular service ion the post of LDC vide Ministiy of Personnel OM dated 29.5.1985 regulating the a person initially taken on deputation and absorbed later on. 	

case of 
 

23) That with regard to the statement made in paragraph 5.3 of the OA, the respondents 
 

while denying the contentions made therein beg to submit that it is not true that the 
respondent No. 2 has not acted upon the representations submitted by the applicant. Actions have been taken by the respondent No. 2 in the matter as per the thrections/ord of the Hon 'ble CAT and Hon 'ble Gauliatj High Court; details of which has been sated in the reply to the paragraphs 4.2,4.3,4.4,45 and 4.6 above and according to the standing Recruitment Rules. 

24) That with regard to the statement made in Paragraph 5.4 of the OA, the respondenta beg 
to rely and refer upon the statement made above. 

1 
/ 

1 •  
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That with regard to the statement made in paragraphs 5.5 and 5.6 of the OA, the 

respondent beg to submit hat the applicant was holding the equivalent post of LDC on 

the date of absorption i.e. 30.1.0.1992 as his seniority has been reckoned from 
15.6.1989, i.e. the date on which he has been appointed on deputation to the post of 
L1)C as per Ministiy of Personnel OM dated 29.5.1986. Accordingly, the applicant was 

promoted to the post of UDC w. e. f. 15.6.1997 i.e. after completion of 8 years regular 

service in the post of UDC vide Ministry of Enironment and Forests, Govt. of India 

letter No. 14-3/1993-RP (HQ) ded 6.9.2006. The Ministry of Personnel OM dated 

29.5.1986 provides that- 

In case of a person who is initially taken on deputation and absorbed later (i.e. 
where the relevant recruitment rules provide for transfer on deputation/transfer), his 
seniority in the grade in which he is absorbed will normally be counted from the date of 
abscrption. If be has, however, been holding already (in the date of absorption) the same or 

equivalent grade on regular basis in his parent department, such regular service in the grade 

shall also be taken into account in fixing his seniority, subject to the condition that he will 

be given seniority from 
- the date he has been holding the post on deputation 

- 0k 
- the date from which he has been appointed on a regular basis to the same or 

equivalent grade in his parent department, whichever is later. 
Accordingly in pursuance to Ministry of Personnel OM dated 29.5.1986 the 

respondents absorbed the applicant in the post of LDC on the date of absorption his 
seniority has been reckoned from 15.6.1989, i.e. the date on which he ahs been 

appointed on deputation to the post of LDC. Accordingly, the applicant was 
promoted to the post of UDC w. e. f. 15.6.1997 i.e. after completion of 8 years 
regular service in the post of LDC vide Ministry of Environment and Forests, Govt. 

of India letter No. 14-3/1993-RO (HQ) dated 6.9.2006. 

That with regard to the statement made in paragraph 5.7 of the OA, the respondents beg 
to submit that the applicant was taken on deputation as LDC from North Eastern Police 

Academy, Barapani, in the office of respondent No. 2, on 15.6.1989 for a period of 

three years. Soon after joining on deputation the applicant started pleading permanent 

absorption in the office of the Respondent No. 2 vide his letter dated 22.1.1991, 

2.1.1992 and 1.12.1992 on the ground of personal/family problems. While he was still 
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on deputation to the office of the respondent No. .2 the applicant was given adhoc 
promotion to UDC from 14.1.1992 for a period of three months and again from 

14.3.1992 for a period of six months and thereafter from 14. 10.1992 for a period of six 

moths. He was again given adhoc promotion from 15.12.1992 till 13.6.1993 while he 
was still on deputation on adhoc basis to the post of UDC by his parent department i.e. 
North Eastern Police Academy with effect from 4.1.1992to 30.9.1993 and again 
7.8.1995 to 2.4.1996. While still on deputation and holding the post of UDC on adhoc 

basis, he requested for reversion to the post of LDC on 17,9,1993 to enable his 
absorption in the office of the respondent No. 2. Accordingly the applicant was reverted 

to the post of LDC w. e. f 1.10.1993. The Ministry vide letter dated 24.10.1993 

extended the deputation period of the applicant for the fifth year w. e. f. 15.6.1993 to 

31.3.1994. Before the expiiy of the deputation period the applicant filed OA No. 
43/1994 in the Hon'ble CTA, Güwahati which was disposed of vide order dated 

3.10.1994 leaving it to the respondents therein to sympatbically consider his request for 
permanent absorption. The parent Department namely NEPA, thereafter issued a NOC 

for permanent absorption of the applicant in the office of the respondent No. 2 vide 
memo dated 29.12.1994 in response to MoEF, RO, Shillong letter dated 1.12.1994. 

North Eastern Police Academy vide order dated 13.5.1995 directed the applicant to 

report immediately which was assailed by him filing another OA No.68/1995 before the 
Hon'ile CAT, Guwahati wherein vide interim order dated 22.2.1995 the Hon'ble 
Tribunal left it open to the applicant to join his parent department without prejudice to 
his claim for absorption in the borrowing department. The said OA was disposed of 

vide Judgment and order dated 18.10.1995 directing the respondents therein to consider 

the case of the applicant against the vacant post of LDC w. e. f. the date of issuance of 
the said order which was however been modified vide order dated 17.4.1996 to the 

effect that the order of permanent absorption would be operated fro the date of joining 

his duty. The applicant again moved the Hon'ble Tribunal assailing the prospective 

absorption in the parent department in OA No. 128/1996 which was disposed of vide 
order dated 21.1.1999 directing the respondents therein., i.e. the borrowing department 

to consider the case of the applicant for permanent absorption with retrospective effect. 
The Chief Conservation of Forests (Central), on the basis of the order dated 9.4.1999 
held that the order of absbrption of the applicant was to be determined with effect from 
13.2.1995, i.e. the date of repatriation to the parent department was passed by the 
borrowing department, on the ground the applicant was absorbed in the borrowing 
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department not in public interest but as per his own request and therefore his past 
service in the parent department cannot be counted for the purpose of determining the 

seniority in the borrowing department after absorption in view of the OM. dated 

29.5.1986 issued by the Govt. of India, Ministiy of Personnel, Public grievances and 
Pensions. However, taking the date of absorption as 13.2.1995, i.e. the date when the 
order of repatriation was passed by the borrowing department, the applicant's seniority 
was fixed below the other LDCs. The applicant being aggrieved filed an appeal against 
the said decision in OA No. 227/2000 before the Hn'ble Tribunal, which was disposed 

of vide order dated 22.8.2001 directing that the applicant's date of absorption cannot be 
lowered beyond 30.10.1992. 

27) That with regard to the statement made in paragraph 6 and 7 of the OA, the respondents 
beg to offer no comment. 

• 	28) That with regard to the statement made in paragraph 8 of the OA, the respondents beg 

to submit that the relief sought by the applicant is devoid of merit as there is no 

violation of rules and procedures. Hence, it is prayed that it may be dismissed with cost. 

29) That in view of the above facts and circumstances of the case and the submissions made 
by the respondents it is prayed that the Hon'ble Tribunal may be pleased to dismiss the 
OA with cpst. 

. 	I.c 
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VERIFICATION 

I 

about 	 years 	 at 	present 	working 	as 

qj 	
7Y 

1 	
LOffJ( 

who is one of the respondents and taking steps in this case, being 

duly authorized and competent to sign this verification for all respondents, 

do hereby solemnly affirm and state that the statement made in paragraph 

L , 1  19  '2-1 	 aretrue 

to my knowledge and belief, those made in paragraph 

12. kb 24 being matter of records, are 

true to my information derived there from and the rest are my humble 

submission before this Humble Tribunal. I have not suppressed any material 

fact. 

And I sign this verification this --------th day of NA-( 	2007 at  

DEPONENT 

04, e"dW Of I Sts ~ed) 
MbI. of rnVIIOMIUt & Forests 

egionaI office, ShWong 
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GOVERNMENT OF INDIA 	
" 	'4-Teieg ram PARYAVARAN 4 7 	

.  •iUN( 	 Telephone 	(0) 27673. 27929 27565 • 	 TR( OF ENViRONMENT & FORESTS 
NORTH EASTERN REGIONAL OFFICE 	

UPLAND ROAD, LAITUMKHRAh 
SHLLONG - 793003 

10392. 
Dated 	the.............................. 

FFICE 	ORLER 

Shri. S K Bhattacha.rjee,WC is Permitted to officiate 
as U.t).C. w.e.f. 14-1..92 for a period of three months, (tue 
to repatriation of Smt,j R Rapmaj,UDC, from that post). He 
is appointed on ad-hoc basis Withcut prejudice to his 
seniors, and he shall have, no claim on the post, for regular 
appojnent and this will not count towards his seniority 
in the grade/for promotion and COnfirgnat4on etc. 

( S - S PATNjj 
CHIEF CONSERVATQR OF -osis (C) 

Memo NO.RO_NE/1..18..891pp, 	
Dated Shillong,2'he_ 

. 	 _92. 
Copy for information toz 
1 • 	The Aastt. Inspector Generj. of Forests (EQ), Govt of India, MIn of Env & Forests, ParFavaran 3havan, CGO Corrpjex, Lodhj Road, 

New De]hj3, 
2. 	The Pay and Accounts Officer, Govt of India, Min Of  EnV & Forests, Paryavaran Bhavan, CGO Corrplex ', Lodhi ROad, New Pelhj..3, 

Sj & K Ehattacharjee, 

Personal file of the person Concerned. 
5. 	Office Order File. 

6_ujl_~ 
PATNAIK  

CHIEF CONSERVATOR OP PCIRESTS.(C) 

9 



OF INDIA 

ENVIRONMENT & FORESTS 
IERNJEGIONAL OFFICE 

RU_NE/I.. 18-89/PF 

<I-- 

~k .1-1  Telegram : PABYAVARAil 	r 

Telephone : (0) 27673. 27929. 

UPLAND ROAD, LAITUMKHRAH 
SI-liLLONG - 793003 

Dated the. 

OFFICE ORliER 

Shri S.K. Bhattacharjee, LDC is permitted to officiate as 
tJDC w.e.f.14.4.92 for a period of 6 months (fle to repatriation 
of Smt. R.Raprnaj, tJDC from that pest). He is appointed on ad-hoc 
basis without prejudice to his seniors, and he shall have no claim on the post for regular appointment and this will not count towards 
his seniority in the grade/for promotion and confirmation etc. 

This is issued with the approval of the competent authority. 

• 	 (KRLij) 
DEPUTY CONSERVATOR OF FORESTS( CErIRAL) 

1PISTRIBUTIN 

10 	' The Assistant Inspector General of Forests (HQ) 
Ministry of Envixoment & Forests, Paryavran Bhawan, CCX) Complex, Lodi Road, New Delhi 

- 110 003. 
Q. 	The Pay & Accounts Officerp Ministry of Envirorinent & 

Forests, Paryavran Bhawan, C(3) Complex, I.odS. Road, New Delhi - 110 003. 
30 	ShrI S.K. Shattacharjee 

Personal file of S K Bhattacharjee 
Office order file 

Accounts Section, R 0 Shillong. 

( KRLYt'GCOH) 
DEPIJTY CONSERVATOR OF FORESTS( CENTRAL) 

11 
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Telegram PARYAVARAN 

Telephone (0) t7673. 27929. 27565 

UPLAND ROAD, 	LAITUMKHRAH 
SHILLONG - 793003 

VERNMENT OF INDIA 

OF ENVIRONMENT & FORESTS 
EASTERN REGIONAL OFFICE 

No.FJ-NE/l-lS-89/PF 
	

Dated the.14h..QCt 9.2. 

OFFICE ORD 

Shri S.K. Ehattachajee, LDC is permitted to officiate as 
UEC w.e.f. 14.1O.'92 for a period of 6 months ( due to repatriation 
of Smt. R.Rapmai, UDC from that post). He is appointed on adhoc 
basis without prejudice to his seniors, and he shall have no claims 
on the post for regular appointment and this will not count tovards 
his seniority in the grade/for promotion and f confirmation etc0 

This is issued with the approvd of the competent authority 

( KR.Lyngdoh) 
Deputy Conservator of Forests(Central) 

Di st ri buti o n: 

The Assistant Inspector General of Forests( F) 
Mlnistry'of Environment & Forests, Paryavaran Bhavan, 
C(X) Complex, Lodi Road, New Delhi: 110 003. 

The Pay & Accounts Officer, Ministry of Env. & Forests, 
Paryavarari Bhavan, 030 Complex, Lodi Road, 
New Delhi: 110 003 
Shri S.K,Bhattacharjee 

Personal file of S.K.Bhattacharjee 
Office order file 
Accounts Section, R.O. Shillong. 

(K. .Lyngdoh) 
Deputy Conservator of Forests(Ceritral) 

- 



4zJxLceJ-A -2V 
I, 	verflmeflt, of India 

ii 'd 	
Ministry of. EnVir0fl1nt & ForeStS 

Ii 	
North Eastern Regional Office 

Upland Road 
La itumkhrah  
stIiilong-793  

No. 25_47/92/E_ -•!E 	 . 	
Dated the 5th Jan. 93. 

Ck J-~ 

I-' 

ORDER 

0ns eq1eflt Upon the reccomendations of the Selection 

Committee, Ministry of Envir0e 
& Forests, North 3 sterfl 

Regional Office, Shillong dated 9th 
June 92 and with the 

approval of the competent 
authority, Shri S.K. BhattaCharJee, presently 

LDC of the North Eastern Police Acedemy, BaraPani ,   

on deputation as LDC in the Ministry of Envirt1t 
. Forests, 

orth Eastern Regional Qffice, Shilloflg is appointed as UDC 
N  in the pay scale of p.120O_30_1560__40_204 	

in the 

MinistrY 
of Environment & Forests, North Eastern Regional 

Office, Shillong with effect from 15th Dec. 92(FN) on 
atiofl basis till 13th June 1993 or until furt 

	orders 

de ut 
w 	ever is earlier. 

2. 	
He shall draw a basic pay of Rs.1200/ plus other 

ible under the rules. allowances admiss  

( 	 GDOH  
DEPUTY OJNSERVATOR OF R)RESTS CENTRAL) 

DISTI TION  

The AsStt. Inspector General of Forests R0( H) 
Ministr' of Environment & Forests, ParyaVaran Bhavafl 

.GcD Gomplex, Lodhi Road, New Delhi - 110 003. 

2.. 	The Pay & Accounts Officer, 
MiniStrY of Environment 

L 
a. Forests, Paryavaran Bhavafl, CD.COmPl, 

	dhi oad 

New Delhi - 110 003. 

The Director, North Eastern police AcademY. 

Umsaw, Barapafli - 793 123. 

Shri S.K. BhattaCharjee, U D C M/E&F w 5hillong 

ACCOUntS SectiOfl MfE&F RD shillong 

6....P/F 

7o 	Estt. Section 



Government of India 
Ministry of Home Affairs 

North Eastern Police Academy.  
Umsaw, 793 123,Baraoani, !1eghalaya 

ho0NLPA/F1'(C )/1 /86/V ol-I/21 33-36 	Dtd..Umsu, the 5thJuly' 96. 

ORDER 

Shri S K Bhattacharjee, L.D.C. of this 

irstitutton, 	was on deputation ,'jth i)eputy Conser- 

vatcr of 1orests(C), Govt of Iiciti, Ministry of Envi- 
ent a1 'orests,NER,Sbiilor:'-O3, is iereby L'anted 

"Frcforia Proctiori on adhoc a-;i to the :.st 'of U.D.0 

ir the scale of pay of Ps.1200-30-1 56O_EE._L4C_2OLO,/_p.r.r1. 

plus othcr allowances as ad.iissible fro ti::e to tine, 

under ti:Q rovi.ion of tlrlext holo ruiell of 	-O,with 

effect from 4/1/92(FN) (i.e. the 	te on .hich is ju- 

nior was prooted to the :;ost ci .D.C.) to 30/9/93(Ai1) 
(i.e. th 	w e date on hich Shri S.. .Bhattacharjee, was 
reverted from the post 01 J.D.0 to L.jJ.C. at hs own 

recuest) ie on deputation. 

Further, hri S ?T 	attacherjee,L.D.0 is 

-'by prooted to the post o Juu. in the scale o 
pay indicated above from 07/03/1995(Ffl)(i.e. the date 
01' reor'ting to this office) to 02/04/1996(A.i'J)i.e.the 
date of release 'f -orn thij office to 'acceot his absor- 
ti'ri in Govt of India,flinistry of Environment and 

L!1liong-O, as L.D.C. 

• 

( 

Director(Curreri ) 

'e'no o 0 UEP4/PF(, ç)-/i /86/Vol-.I/21 33-36 Dtd .Ursa:, the. 5th July 1  

Co'y to- 	 ' 
1 .., 	The Deputy, Consêrvatoi 01' "ore:ts(C).,Gov.t of 

India,, Minis try ol' Environ;ient 	For€s ts ,1'IER, 
Upland Road, Laitimkhrah ,Shillorg-03. 
Shri i K lThattacharjee L.D.C.,O/O t-Dy. 
Conservator of ForectsC), Govt of Ibdia, 
;4inistry of E77nvironiment Pores ts,NFR ,Upl:d' 
Road, Laitumkhrah , Thil1ong-O3. 
The RPAC(B),Shi1io-.-O. 
The A/cs Section(Loca)),i'PA,This:".. 

'1 	• 
U 
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CII) \  
( 	JE ('' ) 	

Dated Shillong 
The 17/9/93 

	

!' 	The Chief Conservator of Forests(Central) 
Govt of India, Min of Env &•Forests, 
Regional Office (NEr), Upclancj Road, 
Laitumkhrah, Shj 0 ..3 

( Through Proper. Channel ) 	- 
Sub: 	

Application for reversion to the post of LDC for 
fecilitating permanent absorption of Shrj S K 
Bhattacharjee, Presently Utc, to the post of LEC, 

	

• 	in the Regional Office, Min of Env & Forests, 
Govt of India, Shiflong. 

Respected Sir, 

For quite 
some time past, I had been requesjg for my 

pexmarnent absorptjon as LDC in your Regional Office. My representation 

was Supported by No Objection Certificate to my absorpon to Your 
Regional Office, 

issued by my parent departme, the North Eastez 
Police Academy, Minist, of Home Affairs 
(Meghalaya) 	

, Govt of India, Barapanj 

Keeping 1' view the OUtStanding trac.k record of my service. 
in yur Regiona' Ohjce on deputation, now running 5(five) years, 
you were pleased to 

recomnd my case to the Mini!5try for my permanent absO'
-"Ption in your Regional OEfjce.in this connection a 

ref ejence is invited to your office order 
rLo.J.N 30..10 ..1991 9  in which it was ordered that I may be F/WpF/l49( ) dated 

retained on 
deputation tIiI myeventual absorptjon after finaiisatjon of 
Recruitment Ru1es 	- 

	

3. 	
Revrujtnient flules_1992, issued by the Govt of India provides 

for rabsorpuon of deputatjon.st only in the L1X post 
provided The parent depar±jne of the deputationist issues HOC to his 

absorption 
a$ $tated.jn para 2 above. My parent deptt has issued the necessary 
NOC .,long back. 	•: 

	

4. 	Since I am at present worki as UDC and 'since absorption 

	

•- 	- 	
• 	 • 	

I 	 - 	' LiJi s ?ezmissjb1e-on1y 	
post of LIX, I am given to 

DO 	 - 

7114 



It is mentioned here that i was worng as L O POra  
utatjon in Your Regjo 	fic 	 Ufl my 

th 	 o 	

Since June 1989 
Proti0 to the post of U in Your °ffice 

in 1992. my n 
	us the seniost Lj 

your R.o. when Considered iOifliflg your Region 	0ffice, I am also a Staff Selectjo 
COissjo, qualjfj 
	

for LD post 

/
j 6, 	post of LDC in 

your R.O. is still lYing Vacant 
(

agaj 	ich I ay be absorbed w.ebf. the date When the /
Recujtment Ru1es1992 came into effect in senhiot in the L 

Cade and uninterrupted ser 
consideration of my  post' . 	

ce in that J  
If 

	absorption in the LEC post of Your Regjo1 
0fice 

witheffect 	
the date of Cornjg 

into force of the Recrtment 
Ru 1

esi992 is ordered this application may fldly be treated as my 11ingness:f 	revej0 to the 	
L post i Oer to facilitate 

V 	 rmanent4 abs 	
in Your Regjo 	Office for Which I am 

entj9 
for quite ldng. 	 V 

With high rega, 

Yours faithfully, 

BjjATTACFWjjEF  V 	

V 	u. 	17/9/9,3 

4. 

V . 	 V  

' 	 ..: 

V 	 - 	 V  

- 
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Fv'  
No.4-1I8 - 	_•..: 

Governnnt 
Ministry of Envir 	ests 

PARYAVARAN BHAWAN, 
(10 CEtVIPLEX, LOE)I ROAD, 
NEW DEU-II-110 003. 

Dated the )AttJJctober,1993. 

To 

The Qiief Conservator of Forests(C), 
Regional Off ice(NEZ), 
Upland Road, Laltumkhrah, 
SHIUJJNG-793 003. 

SiJBJBF: EXTE1S ION OF DEPUI'AT ION IN RESPECr OF SHRI S. K .BHATIACHARThE, UDC 

(SUBSTANTIVE LDC) FOR THE FIFIH YEAR W. E. F. 15.6.1993 ID 

14.6.1994. 

Sir, 

I am directed to refer to your letter N0.6-25-47/921E4(O-N.E!211, 

dated 14.5.1993, on the subject cited above and to covey the approval of 

extension of deputation period for 5th year w.e.f. 15.6.1993 to 994 

in respect of Shri S.K.Bhattacharjee, L.D.C., Regional Office, Shillong. 

Your 	thfully, 

.1b W~' 	94- 
	DEE&ffY INSPEXOR GUMtAL OF FORESTS (FF) 

• 	'V. 
v\ 	 517  VI   

, 

J ku 
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• 	rrrO2OO20/7/6O'ST9'(D) 

	

vi"ru;itt of 'Inct/Bharc 	r!o.r 
ofPcrsoni Publc GrtcPanCEs Penetone iw 

DeartIacn of Pcrsonnl & iratntn; 
• 	 . -• 

New Delht, the 29th May,1986. 

OFPIC1' Nffi'ORANDUli' 

- 

., 

Sub.Ject: 	Seniority of persons absorbed after bethg 
...... 

 
on d-Putattont . 	 • 	I•I 	 •. 	 . 

1 - 	 •. 	 .. ... 	 . 

. 	 .• • 

The understgned. t3 directed to say that the 
existing instructions on seniority., of. transferees contatned 

in pare 7 of .  the Annexure tothis Department's 0.M.ffo.9111155-
RPS dated 22nd.December,1959 (copyenclosed)'.main1y deal with 

cases where persons are. - straightay.apppifl.ted on  transfer. It 

is, however, observed that most ofthecases of permanent 
absorption arethose. 	 taken:on deputa- 
tion inttiallywzderthe methodof 'transfer on deputation/ 
transfer' contained nthereleVantTeCrULtmdflt rules.This, 
O.M. ts. tnt'ended to fill this gap in the extating tnstructtofts. 

2. 	.. 	RUen in the type of cases ment toned above, that 

is, where an officer  tnttially conies on deputation and is 

subsequently absorbed, the normal principle that the seniority 

should be counted froizl the date of such absorption, should 
mainly apply. :Fhere,. however,thc officer has. already been 
holding onthe date of asorptLofl in the same or equivalent 

grad,e on regular basts tnhis parent deportmnt, it would be 
equitable andappropriate' thatsuChregUlcr8CrVtCc .... the 

grade should alao be1taken into accpu,t.indeterntin.ing his 

seniority subject onlytothe condi..tLonthatct the rst it 

would be only from the.date of deputattOfl'tO the grade in 
• which absOrption is being made. It has also.to  be ensured 

that the fixatton1ofsen1or.i..tY?f a trpnsferee in accordance 
'withthe above principle. will ,  not.. affect any regular promotions 

made prior to the date of absorption. Accordingly, it has been 

decided to add the follówing subpara (ii ,) to para 7 of 
• 	 0.11. dated22nd Decembéi, 

1959.:.: 	• 	• 	- - 	.• 	. 	. 
• 	

. 	
•..4;:. ttv) In the case of a person who is tntti ally 

- 	. 	taken on deputation and absorbed later 

	

• . 	. - 	(i.e. where the relevant rec5uitent 
J provtdeor "Transfer on deputatofl/ 

. •• J , 	 •-'• 

• 	 -: .•- 	 - 

•1 • . -'. ...; 
I_f.. 

•• 	
.---.,-•--•. 	44.. 	 . 	 t 	 #,1#n 1,, rnsjer 	. 	 .•• 

tb,he is absorbed will norm 
be dote _oJ':aba,p4 

iiibaen ho144 
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- 2 - 

' 

taken into account in'fixing his snt Tub':/ect 
to the condition that he will be..given.senjority from 

- the date he has been holding the post on 
deputati on, 

Or 
the date from which he has been appointed 
on a regular basia.to thesameor equtualent 
grade in his parent department, whichever is 
later. 

	

- 	 '. •''' 	L' 	:-.- 

The fi.catLon of seniority of a transferee in accordance 
with the above princi pie will not, however, .affect any 
regular promotions to the next higher grade made prior 
to the date of such absorption. In other words, it will 
be operative only in filling up of vacancies in higher 
grade taking place after, such ab3orption. 

In cases in whtch.transfers are not strictly in 
public interest, the transferred officers will be placed 
below all officers appointed regularly to the grade -on the date of absorption. ............ 

3. 	1.l the Ministries/Departments are requested kindly to 
bring these instructions ,  to the notice of all concerned in the 
Ministries/Departments and Attached and Subordinate offices under 
them 'or their guidance-and' to'. ensure 'ltheir'compjjo.nce. 

S.' 	• 	
I' 	•. . 

These orders will not be applicable to trand/ers within 
the Ihdian Audit- and Accounts Department which. are Øverned 
by orkiers issued, by the .C&AG from time to'time. - 

...... S 	 ,. 

5 ., Iuindi version is attached.  

	

• 	$d/— ........... . - 

S. R. KRISffNA BA 0 ') Deputy Secretary tothe'Govtj of India 
1'o 	 . 	 . 	. 

1. All Ministries/Departments of Gout. of India 
2. President's/Vice Pre.sident'sSecretartat.- ,. •. 

.3. Prime MinisterO/fice. 1 . 4. Lok Sabha/Rajya $abha .S'ecretariat. 	. 

Central Bureau of Investigation. 
Staff  Selection Cominj.gsion. 

..j. 7. Institute of .Secretariat'Tratning & Management.' 
.Copyalso forwarded to  

• ,. I. 1. The Union Public Service ommisston" with 10 spare cppi'e3 
-w..t.'thetr letter No.212181-3.IJ dated 9.9.1981 andl • 	

' 
 

in co*tinuatton of this D artrnent's letter of even 
number dated 3.1.1983. 	, 

.20 The Comtroller & Auditor General of -india w.r.t. their 
U.0.tio.. 383—GL1171-81(Sentoritytransferee) dated • 	-,: 	18.2. 1982. 	- 	. 	,• 

3. A.11.Secttons.of the Deptt. of Personal &' Traihing. 

	

P.

.•-. 	 . 	. 	;'. 

'S  

$ 	 tS. B. KR 1SF/NA BA 0 ) 
Deputy Secflary to the gout. of India 

y1p 
" -S.-..  

' 5 $ 
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Government of India 
Ministry of Environment & Forests 

North Eastern Regional Office, Shillong 

No.11 -27/96/E-RONEIVo1.I A 	 Dated 8-2-2006 

OFFICE ORDER 

In pursuance to direction of Hon'ble Gauhati High Court, Guwahati in WP (C) 
No.6734/2004 on 23-9-2005 and Ministry's letter F.No.14-3/99-RO (HQ) dated 23-1-
2006, the seniority list of LDCs in the Ministry of Environment & Forests, North Eastern 
Regional Office, Shillong is refixed as below: 

SI. Name 	and Date Whether Date 	of Date 	of Remarks 
No. Educational of SC/ST, if appointment to confirmation 

Qualifications Birth not 	say the 	grade 	in 
Neither MoEF, 	NE 

(RO)  
 Shri 	S.K. 25- Neither 15-6-1989 16-1-1989 Confirmed 

Bhattachaijee 10- 	- by NEPA 
P.U. Science 1955  

 Smt. 	J. 16-9- ST 4-5-1993 4-5-1995 
Lyngkhoi 1970 
BA 	(Hons) 
Khasi  

 Shri 	M.P. 10-8- Neither 3-4-1996 3-4-1997 
Rimal 	H  1972 
BA 	(Hons) 
Political 
Science  

Date of absorption of Shri S.K. Bhattacharjee as per the direction of Hon'ble CAT 
in O.A. No. 227 of 2000 on 22-8-2001 upheld by llon'ble Gauhati High Court, 
GuWahati in WP (C) No.6734/2004 on 23-9-2005 is 30-10-1992. 

av 
Chief Consator of Fore (C) 

(Khazan Smgh) 



c1bo 	
- 

Copyto  

Shrj A.K. Johasj, Director (Ro HQ), Mjnjs 	of Envjrorjnent & Fores information Paavaran Bhav COO Complex Lo dhj Road, New Delhi 110 003 
Shri R.K. Dutta Techjcai Officer (Forestry), RO 

(HQ),  Ministryof 	

for 

 Envjroent & Fores Paryava Bhavan CGO Complex Lodhj Road, New Delhi with reference to your letter F.No 
14-3J99RO(HQ) dated 23-12OO6 All concerned 

Guard File 

Chief Co 	/ 
nservator of Forests (C) 



tv 
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GOVERNMENT OF .INDIA  
MINISTRY Olt ENVIRONMENT & FORESTS 

F.No. 14-3/1993-RO(HQ), 
Speed Post 

Most Immediate 

Dated - 6/09/2006 

Shri R.L. Sanga, IFS' 
- - Deputy Conservator of Forests ©' 

Regional Office (NEZ), 
Ministry of Eiiv. & Forests, 
Uplands Road, L,aitumkhrah, 
Shi!lon-793003) 
PhonlNo, (0364)2227:673. / 

Subject - 	Promotion of Shri S.K. Bhattacharjee, from the post of LDCIo UDC 
-in RO, MoEF, Shilloñg-régarding 	 r 

* 	. 	 ( 
Sfr. 

1 	Rthrence to your letter No 13-25/2004/E-RONE/1578 dated 3-8-2006 on ..  
the subject noted above and in this context. I am directed to inform you that the• 	r 
competent authoitv in the Ministry has decided to allow promàtiqn to Shri S.K. 	1 
Bhattacharjee, t.DC in the RegonaI Office, MoEF, Shillong to the post ot Upper -. 
Division Clerk ¶U)C) w..f i5-06-1997 in terms of the Minutes of DPC held in the 
MoEF, New Dlhi..on 31/072006 The order's of promotion of Shri S.KBhaftacharjee 
may kindly be issued immediately under intimatio'n to this Ministry 

/ 

Yours faithfully, 

- .,. 	. 	. 	 (K.Du'IrA 
Technical Officer (Fores), RO(HQ) 

ow'. 
rtB;A o_ 



(S.C.SING]E1) 
Technical Officer, RO(HQ) 

IU'tr'IEXuP- 	7' 
nm : PARYA'/ARAN, 

NEW DELHI 
t 
hone 

No.4-8/91 -RO(HQ) r 	itcig 
GO'/ERNMENT OF INDIA 

MINISTRY OF ENVIRONMENT & FORESTS 
q((u • 	, 	. 	. 	. 

PAR VAVARAN I3HAWAN, C.G.O. COMPLEX 
11 	T 	ft-ii 0003 

LOOt ROAD, NEW DELFU-110003, 

Dated 11thJu1y2OOO 

To 

The Chiaf Conservator of Forests © 
All Regional Offices 

Subject:- 	Recruitment Rules for the post(s) of Senior Persioial Assistant, 
Persional Assistant, Assistant for the Regional Offles located at 
Bangalore, Bhopal, Bhubanesware, Lucknow, Shillong and 
Chandigarh of the Ministry of Environment and Forests-reg. 

Sir, 

I am directed invite your kind attention on the subject cited above to 
forwarded herewith two copies (Each in English & Hindi) version) of Recruitment 
Rules for the post(s) of Senior Persional Assistant, Persional Assistauit, Assistant 
for taking necessary, 'action and compliance with immediate effect. The- receipt of 
the ltr may please be acknowledged. 

faithfully, 

End: As atove. 
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H S€CTI SVHSECTLON (I) OFGAZET OF 

GOVERJ1ENT OF 1'Vtlnistry 
of En%Fjro,Ime t 

aj Forests 

No 

* * 

......................
In xercjse of the 

POwers conferred by the 
Proviso 

to aicle 309 of the 

onstitj0 the President hereby makes the 
following 

les regulating the met1od of recitment Group "B" Posts in the Regio °rnces of the Minist OfEflyifonmet and Forests 
I . 

• 	Shrot title and commence 

These ru
les may be called the Re Forests (Group "s" 

posts) R gjo °Ces of the Minist Of Rules 2000. 	Enironmeflt and 

Nmber of pot5, 	

ecjtment 
They shall come into force On the date of their publicati 

class 	 on in  the PciaI Ga2ette 
The 	

cat and Scale of number Of said POsts, their 
classjflcatjo. and scale 

of pay attached thereto shall be as 

specified in 
column (3) to (4) of the said schedule Method of recrujtm 	age limit and Other qualic. 

	 • 	

a 

The mehtod of rec i 	
(j0 etc tm 	

age limit, qualifi1j0 and other matters relating to the said 
Posts shall be as specified in Columns 

(5) to (14) of the aforesaid schedule No person.. 

Who has entered into or contracted a marriage with a Person 
hayj 	a apouse 

lIVing; Or 	- 

Wh0 having a Spouse liVing 
has entered into or 

contracted maiage With any
ntmen  

pers0 shall be eligjb 
for 	

any ofthe said Posts provj that the 

• 	CC 	
Govthment. ay, if satisfied 

that 
such maiage is permjssjbl Under the 

personal law 

applicable to such person and the other Pay to the marriage and that 
	J 

there are other groun for so doing exempt 
any person from the °peratjo of this 



p-. . 	;y• 	 :.; 

H to relax and in Consuffi011 with the Unio11 Public Service Corn rnissio'j 

er the Central Government is of the opinion that it is necessa or expedient 	t ma by order, for reasons to be recorded in writing and in consultation with te 
UflOIk \  Publi Service Commission relax any of the provisions of these rules with respedt to any \ caiss or category of persons. 	

.. Saving:- 

\ Nothing in these rules shall affect reservations, relaxation of age limit an other COflCSjOflS 
required to be provided for the Scheduled Castes, the Scheduled Tri6es and 

Other 3ackWard Classes, the Ex-servicemen and other special categories of pesons in 
accordance with th;orders issued by the Central Government from time to time in this regards. 

(THE SCHEDULE) 

(G.C.BASUMATARY) 
DIRE TOR 

Covernmflt of India Press 
Mayapari,j.j g  Road, 
New DIhi. 

f ___ 
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TILLNT  T3öj7s.  9000

NON-

IAL 

C- 
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• 2R) SUIJJECf TO 
VAR EA1 ION 
t)EI'ENIANF 	ON 
WORK LOAD 

REGION-WISE I3REjsJ( 
UP OF TI IF POSTS 

I i.in;iInrc N?. -07 
Ithcqml.V/> 	- 	- 
I $l%IIIJIfl(%VtU( I:_/.).4 i2 
Lucki1 	(CZ) -02 
Sliilloiig (NEZ)- 02 
Chandigai-hM I 

4. 

.. 	 .i 

. . . . . . . . . . 

N. I. 	•0 



NOTE. I •l1i dcpariinenj office win not be eligible for 	
rs in the feeder grade who are in direct line of promotion 

depuj 	 considtjo for apointnent on deputatjo 	Similarly,  shall not be eligible for consjdex-jo for appo in nE by 
promotion 

NOTE.2 The period of deputation including the period of deputation in anoth
er excadre  post held immediately precedg this appoii 

	in 	 ni the same or soc other 
The maxim age lim the central Govern.r 	shall not ordinariJy exceed three years. it for appojn  ye 	th 	 taljon shall be not eXceeding fifty six ars as on e closj date prescribed 

lb on de J 
r receipt of application  

::.o. 
PROMOIION COMMJrrEl 
FOR CONSLDEP.0 
PROMOrION 

Add itional Inspector General of 
Fores/Jot 	Secretary (AdministiOfl) Minisy of 
Envirop n t 	and 	Forests. Chairman  

Deputy 	Secretary.  
(Adnlinistration) Ministxy of 
Environment 	and 	Forests. Member  

Assistailt Inspector General of 
Regional Ofice (I-lead 

QUareter). Member 

l)cput Conservator of Forests 
(Central) of respective regional 
office- Member 

fir 

- U . 	 : 
'I) 

1KUM(j(J  
FAILrNG 

ICH 	BY 	c in the sale of Rs. 4000ü,. in the reec(j'e Regional office ith ten years 
DEPUTAflON 	regular Service in the grade. 

NOTE ::- Where juniors who have completed thcir quali\ing eligibility service are being 
consideJ for promo(jop, their seniors would also be consjda pro%jded they are not 
short of [lie requisjta uali&ing/eljgjbjjjy service by more than half of such Ualifythg/Cljgibjjj1y sex-vice or two years Whjchc%'er is less and have successfully comp1ej their probatj period for promotion to the next higher grade a1ong'vith their juniors iio have already completed such 	 service. 

DEPUTATiON 

Offlcrs under the C" . traL/State Goverrients. 
(a) (I) holding analogous posts on a regular basis; or (ii) with three years regular service in 	in the scale of Rs. S000-gf)rjO,'.. or CqWVenL; Or 

di si 	cars regular service in posr in the cule of its. 4SUO-7O/ or 
Cqti I vi&h:zit, oi 
(iv) 

with  ten 'ears regular service in posts in the scale of Rs.4OOo...6yJ/. or equivaJnt; and 

WrrH -UNION PUBLIC -
SECR VICE 
COMMJSSION 
NECESSARY WHILE 
APPOIWFING 	AN 
OFFICER 	ON 
DEPUTAITON 



4, 

-:1 

No.1 1-27/961E-RONE/Vol.I 	 Dated 25-9-2006 

OFFICE ORDER 

With reference to Ministry's letter F.No.14-3/1993-RO(HQ) dated 6-9-2006 and 
in terms of the minutes of DPC held in the Ministry on 31-7-2006, Shri S.K. 
Bhattacharjee, LDC is hereby promoted to the post of UDC w.e.f. 15-6-1997 in the pay 
scale of Rs.4000-100-60001-, 

(B.N. Jhà) 
Chief Conservator of Forests (C) 

Copy to: 
Shri A.K. Johari, Director (Admn.), Ministry of Environment. & Forests, 
Paryavaran Bhavan, CGO Complex, Lodhi Road, New Delhi - 110003 for 
information. 
The Pay & Accounts Officer, Ministry of Environment & Forests, Paryavaran 
Bhavan, CGO, Complex, Lodhi Road, New Delhi —110003. 
Director (FC & ROHQ), Ministry of Environment & Forests, Paryavaran Bhavan, 
CGO Complex, Lodhi Road, New Delhi - 110003 for information. 
Shri S.K. Bhattacharjee, UDC, MoEF, RO, Shillong. 

.. 	DPC file. 

Chief Conservator of Forests (C) 


